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. Whether the judgment is to ba circulated %o the other Benches

W\
. CENTRMYy ADMINISTRATIVE TRIBUNAL :'¢.
CUWAHATI BRNCH. '
0.A./R.A. No, 220/2000 . ..of S
o N | ~ 7.3.2000

DATE OF DECISIOI\.I o o0 o‘ e & 6 ® 0 o
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SHri Ahon Angami . . ‘ B PETITIONER(S)

R A TR T N T s

ADVCCATE FOR THE

Mr, S. Sarma = w'm . e e e oo
) . PETITIONER(S)
_ VERSUS =
nien ot India & OrS. . . . _ . . RESPONDENT(S)
. B.C. Pathak, Addl. C.G.S.C. = :
Hr. B.C. Pathak, _ADVOCATE FOR THE

T T T T s RSPONDENTS

HON'BLE MR. JUSTICE D.N.CHOWHURY, VICE-CHAIRMAN.

HON'BLE

Whether Reporters of local papers may be allowed to see the
Judgment ? ,
To be referred to the Reoorter or not ?

Whether their Lordships wish to see’'the fair copy of the
Judgment ? .

Judgment delivered by Hon'ble Vice-Chairman.

A



'CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 290 of 2000.

Date of order : This the 7th day of March,2001.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman..

Shri Ahon Angami,
MES No. 434025
Chowkidar,

O0/o the Garrison Engineer,
869 E.W.S. '

C/o0 99 APO & 20 Ors.

...Applicants

By Advocate Mr. S. Sarma.

—versus-

1. Union of India,
represented by the Secretary to
the Government of India, Ministry
of Defence, South Block,
R.K.Puram, New Delhi-1.

Z. Army Headquarters,
Engineer in Chief,
DHE, P.O. New Delhi-11.

Controller General of Defence Accounts,
R.K.Puram, West Block-V,
New Delhi-22.

4, Controller General of Defence

Account, Udayan Bihar, Narengi,
Guwahati.

5. Area Accounts Officer,
Shillong.

6. Area Accounts Officer,
C/o 99 APO.

7. The Garrison Engineer, 869,
E.W.S., C/o0 99 APO.

8. The Asstt. Garrison Enginer(I),
Kumbhirgram.

The Garrison Engineer, Air Force, Jorhat.
1C. The Garrison Engineer, Dinjan.

1l1. The C.D.S. (I) Jhansi,

12. The/Asstt.. Garrison Engineer(I),
R & D Kanpur.

L’Lvl/l3. The Garrison Engineer(P),

Tripura, Agartala.

Contd. .

3
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trd

14. The Asstt. Garrison Engineer,

Baithak Tal, Lucknow .. .Respondents

By Advocate Mr. B.C. Pathak, Addl.C.G.S.C.

ORDER (ORAL)

— — - - -

CHOWDHURY, J.(V.C.).

Heard Mr. S.Sarma, learned counsel for the applicants
and Mr. A. Deb Roy, learned Sr. (C.G.S.C. for the
respondents.

2. It has been stated at the bar that the case is squarely
covered by the series of Judgements rendered by this
Tribunal.

3. In the light of the judgement passed in O.A. No.
212/2000 dated 7.3.2000 we direct the respondents to pay
Field Service Concession, the applicants shall however
seemingly not be entitled for Special Compensatory (Remote
Locality) Allowance. As regards recovery any direction for
recovery of the amount prior to the communication issued
would not be fair and accordingly no recovery shall be made
so far the Special Compensatory (Remote Locality) Allowance

pries by
is concerned ji.e 16.3.1998.

4. o The application is allowed to .the extent indictd
above. There shall however, be no order as to costs.

(D.N.Chowdhury)

Vice-Chairman
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No 37209/au/rs 3(8)/90/D(Pay/services) o 1
Government of India L i
Ministry of Yefonce ‘Eﬁ
Mew Delhi ~ 110 0114

Dated the 13th January 1994 h

‘The Chief of the Army Satff

Sub 3 Fileld Service concessions to Army bFersonnel
Iclementation of the recomuendation of the
4th Central i*ay Commission,

Sir,

I am diraected to sny that the 4th Contral Pay Commission : :
in para 286,98 of their Report, has recomnended that the ' '
existing classification of aress for the grant of field service .
cancessigns and the concessions admissible i- field areas to :
Arwed Forces personnel should be revelowed Ly the Govt, The
structure of field service concessions has since been reviewnc,
I am directed to convey @xxfsfansxhaxzzinzr tho sanction cf the
Prosident to implementation of the followino decisions taken in .
this regard in so fare as the offrs and personnel bolow officer .)
rank of army ( including army postal tervien) are concerned,

e o ———

~

; - 2,1 Clossificaticy of Areas,
' elassltled into three type

At prosent field areas are

S, 3mcely, Full Field, 'odified Fiold
and Irproved Modifilad i'leld Areas. Tho nreas in vihich field
servicy concessions are admissible havo beon ro-defined, .
Hereaflier, ficld areas will ke clossiflud as Fleld ir1eas ond
Modifind rFleld areas only

o & R SRR L e T e

.

2,2 Pre-roquisites f. r €lasss.yny an ares as Fleld Area and
sodified Fiald area will be 35 {ollovis .

g b 1 Sad Al v -

AL SO § RS

Field Area, Field Aroa is an area where troops are
oployed near the borders fng vporational requirements and -~
whore imminence of hostilities and associated risk of 1ife !

exlsts, Troops in such aroas aro located for reasons of
c.crational considorations alone and ars not living in
Cantonments., .

[}
Logitlod "leld Area, Xcdiitod Fleld area is an area wpere

troops are decloyed in susport of Combat echelons/Lroops -
" in an operaticnal supiort roley Degree of operational
reediness s elightly lowex thln that in Field Araa, L
Though sustained survei®*ance continuos, . !

e bR el a i

* ;
1
-
]
- |
e —— JU—
t

2.3 The detnils of newly detinad Filed Aress and “odified Field
Areas ars contajned in fopondicos AN Iespectlvely,

P

PO

2.4 Alternstion, 4f any,

the Field/''od1fied Areas vwjll Lo
notified by the  Govern..

=nt ol India f{rom time to tire,
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Classiffed
lewed évor

-

d'Field Areas *
PXoCess wi}) ¢ -
f three yoatu,

and lodifie
The review
ompletion o

as fileld areas
Y three yoars,
® Year in advapce of the ¢

3,1 Coticussions, Mo

net
Fleld arca

grant of ¢
modifiod o

S and modifigd
ompensatory fie
rea allowane

ary Allowanca.
_.l..«.___.__

fleld aroas wil
ld areas allowa

Pers_nne
1 be 631
nce and

1 serving in‘{
gible to the

9, rHSpactively,

nate oT'EBELFK?EYEYY hale of
fleld area 8llowance compensatory
: modified
filed area
allce

In Rs o ——
375
350
325
300
225

———

Lt Coi g above

Lt Coi(Ts) 8 raj
Captain
2 Lt/Lt
JCO5 inclyd
Comnisignod
Havildar

Sep Uk inc)
8Istwille

._.____~_._._-______
by 3.3 The Conditions,

Area 3TIce g mo
will b2 3

$ follows
Admissibilitz
corrpen;aatgry modify
ate on witlch an of

on baing postod tq
followlng axcepty

In s P ———
975
895
820
780

650

-

N -
o o

- TS
o s’ S
v v ven——

[S B N A

igg Hony
Offrg

e ——

o

450
375

Lt e

uding
NCs (E)

150

———

iny the grant of Compensa
d area allce 4n the case

—‘\0

tory filed
of Offrg

1
Govern
fled fi9)
]-

of campensatory fleld g
?d field arga allce wy)
fr arrives §q, fiold ar

a unit/iormatiun fleld
ons

fea alice and
1 commencs
field area

area sybject to the

1=

EXCV!
modifieg
stancog shall pe
comaen:qtnry irodl

3 abseul from 5 fleld siea/ .
moXe of the f0110~tn9 ‘circun-

Shsstory field areq a1}, wance/
llowance,

TH0 poriod of 1y days -

L A b -

el gible §

or comp
fioc field

4rea a

(1)

Fox a mix}
= 2 mix)

he return.

he par
ndmissiblﬂ.

fod on the gien !
ich the

Alloviances is

..:'5:':
S h
¥
3

(L;

(c) while o1
Field areg to

“hen o) SHIVERRY leave

i e

transtt from one

fle)s
Another,

area/uodj £ gq
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. 11) For a maxioum pestd of 3 ronths,  vhile on te
guti subJect Lo the IiTilment of the

—~—
—
-
2

MOOTAyy
+0llowing conditione t-
!

(2) The officar Continues to be borpe on the strength ﬁ
of the Unit/Formation in the field/modified tidld area, .

necessary/
‘ent) on ternination of the

(¢) The perivd of at.mnce i3 szent wlioliy on cuty, . - 1
TE @ Companéatory fleld aroa allowa
modified field 8rea allovance wil} not be admi-

sible to officers'holding Posts elscvitiore whe

proceed on tempo.iary duty from fleld/rod1fied
fleld areq,

nce/compunsatory

- (b) “hen en officer from o (reace arep jr- osceclally
' appointed to officiate iy, o Vacancy of lcss than 3 montls: -
duration 1f the ermanent incumpent Continves te dray the
Congensatery fie14 area allcas/compenaatory modiflac fie)d :
area allces under the exceptions mentionod above, . )

NOTE Conpensat;ry fleld area éllce/compensatory modified o
{161d arez allces wiy) not bo Fdatestible 44 addition
0

allce, foregfn fereign allce,
c°mpen3ﬂéory dally sllce for ¢ T'ving €x~India,

L

[

3 " 3,3,2. Comepnsatory field area ulloWnces/cnnpensatory sodified . . ! R

P fileld arca allowanctes will not be admissible in tpe follewing o 3 i

wE chrcumstonces 1- n i

' " o,
ﬁj &a) “hen an officer 14 absunt from the 1i)eg nrua(nnuified l i
: oK 1old wen op Annsel Yieve of 6lek loave or any other leave )
{u Exaepy casual leave, . ! i

B i e b ot

el n s s el

I
i i
: The coditions for'the draws) of_cggg?nsnrizx tory fierd J
i area allce ang modified fleld areg allce 1n tha cras of !
i JCOs/OR including NCs(S) will ig
ol

Lhe sarc as given in zara
of aniexure A to this tingstryry letter iy A/ozsaa/As/psa(a)/
97~S/0(Pay/serv1cos) dited 25.1.64 ag amended,

édmissibilitx. Thosa rate. os 2llowances will » od
o -

~

missible
(a) FUrsonno) serving {n ye
Aleas mantionac in

5 S pe AR B

sl

tachmonbs, Unlts and fnns in
Apoondices A an

i i
LJ e (b) Jersonnel of Defong: Steusiit, Tapay; 2miloted wiig Unit I '
il B whose norseniel nre eliaible for the grant of thuse )
' j]ﬂ Contissions, i
i 4,0 Lists of Fmns/Units which 3= in field ar. s of todd 1 ed ;
[ o fleld areq and aro 2ligitlo tr eya)q S'TViee crncosuions w11l be
ey . notificyd by the Couips Comnandar to PACs concar,wmg "warterly fo '
!'f . foux the Q& 12y, Aug Nov n«g Yeb TVLrY vesp Ny Lhe Vgl 5f tie .
" month subscquant to the closc of the qaurtaer, :
é' o -
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4.3 ‘Other concessions ¢ “ther conccsslons 1n king at prasaant

admissible in full field areas as por details

A te the Minlstry's lettor Mo A/02584/AG/pS3 a3/97/s/0(pay/

Servicus) datsd 25-1-64,
admissible in tho nsnly defined
A to thls lotter, Similarly,
Modified field areas a-
this Ministry's Jotter No AJ25701 /AG
Sarvicos) dated 2,%,6% a; ano
moditied field ar

5.

5.1

$2Iving in Field areas whic:, 272 situated al a nelykl of GONOEL

and above including untongenial climate areas below hoight of %

9000 ft will be entitled to Hi
allowancy,
an altitude of §000 ft tc
ab-ve 13,000 ft {ox
areas ase given in AL .x O,

as amendad will cantinues tn De
fivld areas as given in Appx
the concessions admlssible in
ser g2talls given in Asvyendix A to

7[53(b)/140-3/2/o(pay/
Wwnded will b adwlssidle fn tha
23s as wer amendix 3 to this \stler,

Throe allowancos will, howaveo, 1wt ve adulssivle to 9~

(a) S5tatic formations

/Units =g, Miditary farms, AES,
egruiting Office,

[raining Centres g £stavl, shenents,
(b) WNCC ilxectorates and nits,

(¢) TA Units unless snwodied.

(d) tecoxd Oificos and similar gstablishements,
High altidude/Uncon onl

al Climate Allowance, ®ersonnel

gh Altitude/ Incongenlal climate
A lower rate would

15,000 ft and higher rata for ardas
oxcludidy Siacken). The <wtails of Lthese

1.2 rades of High Altitude/Uncon-
aencial aldmate allce are givaen

a5 under g1-

1
lvoen in Annexure ;l
I}

be applicable for areas =i with ‘

A

“e

Contd,...3/-

SR URIY e

T Mo Rank Cat=1( e Ight from cat I1 (iieTgnhls :
» 9000 ft to 15500 ft sbove 1H000 ft , ?
incl vaconnenlal (exclading i
Climate ateas w2low sinchan)
— helgnts ¢o 9Tu0 £t
1. Lt Col & above 400 600
2. Lt Tol (TS) & ita) 150 525
3. Cajrtain 250 a7’
. . R)
4, 2Lt/Lt 138 2CC = 30 o
5. JCis 4nc) Hony 180 27¢ )
commisloned offrs ‘l
6, Hevildar 140 210 [} S
7. Sep/Nk Including 100 150 b )
erstwhile IC(E) *
n - i
2.2 Nigh Alttude/Uncenncntal climate a)lovance v41] he '
aduissivle in 2dditia:, ic the Coup-ensntory field area allce i -
and other concessions i ind

6-
po°
e
40°°
- ““_.‘—‘--ﬂn—____vv- ..
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F.69/3/75/D(Pay/SerVicos) Jated 28,2
irua to e apnlicable,

6,1 $iachan Allowance, Personne)
l“ will b5 aITgiblo Toopre

onhanced ratue .
(a) or:icers - b, 1,200/- pp

(b) Jcos/en Co= e B09f. oy
Lg 6,2, -Siachen allowancag will oo admissiby
+d tory field area2 allowances but not wi
v~ Cldmate allowance, Other consit:

X 4 $0rvices) dated o9 May 91 w
i L
IR AR Consucuuntial Efrects ,

to retaln T30 Y accomnodatis: at tp
“i date of 1sgys of these ordey

suc

Lhe prosent vuly station f¢ (LEND Availablo,
i Tamilios may be allowed to mve to a Selected

home at Govexrmment exXpense, Lf they no Choose,
existing 1neructions. .

e

7;2. Personnel of

Concesslang cn _Attachm nt
===—="03 ch Attachm nt

(=) IndiVidunls/netath.;nts
o ere ~ttachog

forwarions Or XY upite Traving the

will 1! the dttachment 45 ¢, less

i tha Concessiong at ro

Annexuce A to this nistryr g letter No

S{D (Day/Servicns) dt 25,1

(b) If the attachinent )5 ¢
o3 compensatory fia)g 2ron

thase grd.,
applicable asg por o
admissible.

or twy wy

rders Teferred ty i

'(c) No cash TA/DA win 10 admiss

Date of Effect Tless orier
15t Apri1T155%,

T

TR
<.
(&)
o
g

-

o

M i daiat e LT TR —

L obanr A o
.

“ .e
q - - .
;31 ST e e T e maa, -
# .
K mSpesra— P o YT G

\, -

Serving in 54
12 groat of Sianchen allovnn

in aduitio
th hiny Altidude

c608 o veratay
i < allowanco ay containad in t.is Ministryrg latte
: : 111 continye to be a

alions/Units whe will not
the 7runt of fivld service [

A _ oncessjons, Cunsequunt uup
:i =" tion/Unit being outsive the nevly Sefinecg fencessignal
. .Y bo governed Py normal conditinnsg e licahle
3 pPurposés, !
Wy
lﬁ- 8.
it

{rom fmn/Unyte not sey
01 0nerationa)
*¥Hela “ervig .

rano adnissitle X

W04 ag amonded,
3

oks or more,
'llcu,conpunsato:
- 85 algg the con

' 109 the grant of hiqy 1titude/
6nggglaitki{m:%gdéilgzgnggvggqgggen innthis Mlnistry?

s letter

«70, as amandad Will conw

schen Glaclar ﬂrea
ce nt the following :

n ta Com:cngaa
Uncongenial

Grant of Slachanp
€0 1(2)/91/p (rPay/
~rlieanle,
Of’rs/Jt0s/0A who have be

9 Jast duty st
§ and why g issue of
* Ceaso to e entitled to retain

en allowed .
ation os on the d

these orders will

C h accommodation m3y Continue tq
rotain the accomnodation til) SuCh time ng mMrried acgoa

rodation at

Alt;xnatﬁvaly, their
place or residence/
in accordace with

be eltninie to
N the forma-
#roas wi])

in peace Area for al)

ved by
wulauses to
tCheataigns

“hdy on entitled

nd:r Lara ¢ of
4®2584/AG/PS3(A)/97—8/

the allco
Y mydifiel rg
Cessions as

A para 8 (a) anove be

iole 1 eithar case,

S will come Inte

force »Ilh effect
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2 sonsequant upun the comin; inte force of the revised
gié&rst:or;hgqfollo\ﬁrq ponvetary allovaac s '31) stond Jithdrewn
from 1.4.93 except in cases roedecrad v in Tara 11,2, below 1=

(a) specisl adhoe alloawnz: cf T, 79/~ admissible for
‘otficeds,

(b) Suparaticn ~llowanct oi W, 140/- w4 admissible for
Ooffxa,

(c) Special comyanss

tory (ficlid) a)lowance ranging from
Rs, B3 to &5, 23 "¢ adalzsible

for JCOs/9R inc) WS(E),

. Giecliad co«n)onsatg_x:{_.(%;r._ﬁg_g: Locslity) iljowance, This
\i)ice amich 15 o vret ot s0m 31T Ta =oTATad TI514 azoas/
veace nL-a8 on the civillan patisre A ~i:io stani ~vithdrawn
but ~4f 1st Feb 1994, .

11,1, viustments @ Tne wlle-s - atiennd o pare .7 above
drawn L7 the {ndivisuals cuacaraed atar b Anrii, 1003 wil)
be adjusted agalnst th. crw:znsdtary fleld area o.lce and
,comy azatory modifind fi»l2 aray ailce, if Ldnlssiol., uadoar
these ordare,

.

11,2, «<here, however, an d12ividual hos become disentitled to
any nonetary allce consvyuanl ueon chinnge 1o the elassification
of arsa, ny recorry will be made ¢f the mwnetary allce already

evalled of by oo dndl Sndl® Uiz arizting ordurs uzto Lhe date
of fusue of this letier, o

12, The axistirgorders on the sunjzct «f fiald sorvice;
concessions Will stand modlficd t2 the uxtend indloated above,
" b

T3, The cgncnstiens te L adnizsit)a €4 dsvonce slvilians
strving an tho aevly J2vins. _ 206 arean w v} se accitied
stpnaratoley,

14,  Sultuble adainstratlv: S.etree’ i
these ordzrs wili ve Lssurd :

Ny v hapliaontaticon of
-¥
afth Crida,

Vixs, Ly Znasittation

Sl onen

1,  Teers dgcues wlih L teatuz fv e o Filaance Bivislon
o: this Aindstry's vido vl U0 ¥ %5(1)/H5-AG(4-PA) dated -
2.1,94,

'

Tocs {14 Lh‘ull\/’
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Appendix *A' to Govt of India
Ministry of Defence letter No

dated 13 Jan 94
(Refers to Para 2,3)

L1ST OF FIELD AREAS

1.

2,

4,

EASTEAN COMAAND

(a) Arunachal Pradesh

(1) .Tirap and Changlang Districts,

(11) A1) areas North of line jolning point 4448 in
LZ 4179-Nukme Dong M5 3272-Sepla MT 2969-Palin ‘0O
9213 Dapeaxijo NA 5841 Along NL~1273-Hunl) NM 0170
Tawaken M[ 8136-Chu..pal Bun NM BB14 all. inclusive,

v{B) Manlpur and Nagaland States,

LV zing LV 7059~-Manvkha LV 6160-Penlang La LW 0666
Rungli LW 1448-BP 1 in LW .433 on Indo-Bhutan llorder - all
#nclusive,

WESTERN _COMMAND

Himachal Pradesh 1t All arcas East of line Joining Umasila

WV 3951 Udalpur NY 8663 Mani Karan SB 2300 - Pir Parbati

Pass TA 1459 - Taranda TA 2335 - Barasua Pass TA 8801 all
inclusive, :

@urixak CENTRAL COMMAND

Uttar fradesh 1 All area North and NE of 1in» joining
Barasud Pass Gangnani TG 1369-
TH-1372-Vunsisri Ti| 8987.Re)

anad T0 2460 all inclusive,

POATAERI QUM AND

(a) Ladakh Soctor 1+ Areas North and Ea
Zoilla WU 3036 Baralachala MNE 6677 along
yin Range all 1nc1us;vo.

fb) Valley Soctor : All areas west of line Joinding point
i956 In 18 5479 Sulmary T 3105 Maushara MY 3105 Rn Ringapat
‘ara MT 2043 Laingyal MT 2339 Peint 840% in NG -

AT 2133 Handv.
4365 North of line Joinin,
1N 2239 Zo ji}a 81} inclusive,

() JonaBisuzd Sector s
Tip of Chicken Neck RD 7073

. Cancl Junction RD 6364 Mava
Brahmans 1Y 3894 Foinl |

556 in 1J1H470 al) incdusive,

L A RPN

B STUSTER

37269/AG/PS 3(2)/90/D(Pav/Services

Govind Chat TG 0937-Tapavan

st of 1ine jolning
the great litma)a-

All areas viest of line Joining

)

(¢) sikkim 1 All araes North and NE of line joining Phalut
47 o

1 puint 8403 Bunakut MT 5453 Razan:
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-
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LIST OF 0 JF Ll FlcLD AREAS

SCUT LA Al JESTERN COilAND

e

-
a) fajasthan and Punjab i _ Arcas wWost of 1ine Jolning =3’
SalsaITJBarmer, Jals>1msr, Pokharan, Udasar, Mahajan, “7° " %7
Rzases, Suratgarh, Lilgarh, Jattan, Atohar, Sovindgarh,
Fazilka, Jandiala Guru, Mooa, Dholaway, Beas, bir Sarangwal,
Hussalniwala, Dera Babn Nanok, Loisoln Hulge upto the “+ - .y
1btérnatlonal Border all inclusive, ' . e :--J. .

(b) taryang 'sétrod (Hissar) ' S

{¢) Himachal Pradsgh @ Aress yrth of Yine jolining s
Narkhanda, Keylong upts field area 1in2/high altitude line, .

S g S

EASTESN COMMAND , R N i

(a) Assam and Arurichal Pradssh

(1) Cachar and North Cachar Dists of Assam
" {ncluding Silchar,
e N MO 4 ' .
(11) All ar-as of Arunachal Pradesh'and Assam iorth .
of River Bramaputra less Tejpur, idsamer)l and field
arcas, ’

(b) State of iMtoram and Tripurn;

(¢) Sikkim and West Bengal 1 Areas werthwards of line
jolning Sevoke LV 3177 jurdong LV 9850 Sherwsni LV 9453 g
fagrakot LW 0113 Dardim LW 1109 New ¥a) Hasimara Q8 7894 ..
Ganga Ram Tea Estats CA 1377 upto the High altitude line/
tieid aroa line/Internationsl border, all inclusive, .

CENTRAL COMMAND

.

Arvas Noxrth of line jolining Uttarkashi, Kiran Prayag,
t;auchar, Joshimath, Chamcli, fludra Prayag, Askcte, Charamagad,
Uharchula, Kasouli and MNazandra Nagar upte Internitional Border

‘ 1

a)ll 3.nclusivo,

NORTHERN COiAVAND

(a) Valley Sector : Areas West of line jJoining Vattan,
Baramulla, Kupwara, Drugmula, ~anges, Mdankes, Bunyar,
Pantha Chowvk, Khanabal, Anantnag, Khundru and {hru upto
the axisting High Altitude line 31l inclusive,

(b) Jariu Reqion : Arcas vest of lin: joinin. L¥ 197
Lrahmana—di-bord, Jindra, Dhanssl, Katra, SanjhiChntt,
Batote, teaind leyp., amban ol Banihal pro the eMsting
Hijh altitudo lin= all inclusive, ’

Cesvsvrecrss
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o A-vendix 'C' to Govt of India
Min oi Dei letter No 37269/AG/PS3
(»)/90/D (Pay/Services) dt 13-Jan94

(lefers «&to poxa D, 1)

.IST OF M1GH ALTITUDE (UICO:GLHIAL CLIMATE) AREA ' o

1. JALLES AND KASIBAIR «  Axve slonyg the following linc veyondi-

Censc Fire Line Mullah crossing 1N 2100 SOUTH slong

Nulloh to {IBLA junc Wil 1969 SOUTH along Nullah to NICHINAI BAR
NiJ 2048 SOUTH EAST along KASHIIR/LAUAKH boundarz passing through
“hedghts 17573 (NN 73) 19590 (1™ 722) 19830 (Mt 91) 17672 (NN BO
FARIACAD (No 102: SOUTH! CAST along.toundary to GR NT 2490 SOUTH
2long wvouniary to point 21570 (NT 2450) again along boundary t
to Gl NT 2758 EAST AND MORTH EAST alony boundary to 33 NT 4269 :
SQUTH LAST along kounzary to HAGSHULA (NT 0662) SOUTH EAST
along boundery lo UMASILA (NT 6850) SOUTH and SOUTH EAST along
boundory to KANGLA JOT (NT 9420) KAZALWAN rUREZ REAION, RING.
. . PAIN AND RING BALA REGION, TITHRAL AND TAMGCHAR ReGION AND '
¥ DOLA,

~ 2, HILACHAL PRADESH : Arca along ‘the following line and - : s
; ’ boyond 3=~ N . ) B )

. Along foot path and then nullah to point 1238¢C (M2 0891) - -
: along MIYAR nullah to.its junction with CHEWAD at NY 8663)
i SUTH AST alona R CHENAW to KHOKEAR (Nz 43) to RAHLA

» . (Hz 47) and straignt linc to NAMI KAKAN (SE 6486) along

I TxnuxRaxx{MAXRBRUIXLEKIR PARBATI R TO 'IR PARBATI,

i ¢+ 3s  UTIAY PRAJESH :  Arca alona the followi » oo : "
L L : ba!ong, BARSA0 pass (9448752 point 20370 (9492?»9%1:}#2'1’: i R .
£ 9'13852)‘KEDARHAT'I (1G 5555 UADIINATH (1G 9053) VAt KESH.AR £IH ‘

i ERl] 07305 (gxcluding town 1indts) te Junataa; (TH 20570) KalLatKA '
2 TH 50268) ALILal (TH 7423) 5:LA (T0 2593) Ci IYALEKH (10 459.4)

R . and arca above 9000 ft in the designated field areas 4n A-py AL, i

Y

4, NEEA

t Area along the followina line and beyond 1=

i
Puint 14600 (s.ssb.am) to SENGE NZOMG (1S 208A) UATAY (i§- ° l
6777) SALPMG (MY 1379) LADuN~ (T 2289) KH.-g\"_"rM (;5 9,,.2’3‘& (s : ;
Nﬁnlwt(m '(75?.5')\ to‘?th mile stone {Onc ZIRD NYASIN quds B 'th ;
mils stons {on JAPORIJO - LINMEKING ROAD) poyom Swmk 14T 9379 K
2nd mile $4one north of YARE (:p 9575) [)I)SI?)\:G (rw 3%92) BA'J;OH '
(NE 1620¢) AHINKOLIN (IF 8848) KHONLI (NG 2401) GURUITON (NN . .

Qﬁ{! ; 4592) LATON (N4 7579') HAY.LIA!IG (73 6199) cHeHAn (it 09943)

* '"KAHU (2 01259) point 6490 (¥ 1402 V1JAYNI3AR {3 v ,

3. SIKKLd

Horth and lorth Last of Lae v runnie ; 2
_ ne s ey from Lolnt 127
&'TJ 33)42313t~10140 (LT 17) point 10403 (LT 38 ) ;:lcf(r)ltHQNO oo
0030.(LT»..04).9;8 Junction (LT 9373)Y AT LTHEM (LT =751 -oint

... o+ e+ st — .

T v e e e

YK

I PETNY
wggg’ - 'L:": ; ‘a‘a




s ay ERTYPRTEY

™

oS .;_<.=-p--mm”“""'

—

e
‘
H

i
3
3
5
“

/Ceoy/ —gt!)- “G&S"‘
B_umieT.y —45- An

.

."Talm : J016413 - ;2(? A e Ly

(o3 R Y AN P N

A Jutiat Goan pd) wey

Sana Yishyataya
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Agmy Neadvyungt g
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16729 /0xg 4(Civ)(d) 29 \vr pa
Headyuarters
South:rn Command .

Easturn Command
Western Command
Central Commmand
Northern Command

FIELU SRVIC: oot
FRQM

TCTIATANE

RCSE_{BOIM 6%

1, Cn the basis of

tho feurty c:n?ral b3y CoumijLiuvn
IvCommndation, the ¢ Leatlion of arens for
¢ rocont} 'y
ny/Su:viuusg
,r.s/f.‘clr\»ensat.c.xy allce:
revised {n P25:90t i sor e}y, TS e,
ant +%ijl Lo Chaiudif e
The otaf
V0 e dif) g Tleld 50 -
tain.d in Appx 'A' apyg 1y Tuspostively (o thie Jetier

xisting clussy
grant of field 5orvico conces

55lons Lus bees rivye
vide Min oy Dof letter Np 7. 69/AF /vs 3(a)vu/p(r
dt 13 Jap 94, Scme of thn concess:
have also beun
Prr tae 4bid Govt grioy reld ar oas
85 [inld aroas and inodl (4

LRIED B I TR onty,
of newly dofined fletd o

v AT

Propot2d to extend th s,
civilians o

LOSICUS T o ILIse. arp
Ko X . UHIC SeAVICE 2%1133T§“iﬁTLTTTfT“
1 AT (25 YeD IW LYE07 a1 N
F e N LECALL Y SOy o

NEXURE. - B _

Lhin

L] “14\;1“ 4 'Cl'/)-
Adjutant General py v o

(<)

rs

_gqncxﬁjtuns_;u_DuigUCQ
____“gployed‘jg\;hu flold argas

6ide~with services

335 ihy serve
9fven ar as,

indlar cen iy

erson-el Gnder g

1oes In the
: Quired o mve in T tho Lordiy
areas and also Serve in J ryo eun'fs?—???F1nq TV T Ve s e
prIforming duti—g as5ignce to— hum,

3, The followin
defonce civilians
“An of Dof for con

J Proposals for

tncussicns/at
P05ted {1 thegs ANy havn Lang

«lounann 4
sideraty ,n ;.
(a) Defence Civillang MV o)y, ., (L5 BT
flod f491d Arves ty pe eliatyl e gy, grant! v
are2a allces un.. COmjonaa\ory ™Y e in) YA o
Iespactivel pt (h fe Toitng rute g T
Lt o e ta b fiate o
t1edd oy Coasd e
'dllcus fiod fio)o
(L N
Tt T e et Ll -~ oL “ .-
For pay upto 900/~ ;.01 mynr- ST sl
For .y #xceading B,950,/. e AN G/~ e 1T/ 0y
but not oxceeding b, 1500/<0p
For yiay exceadyng YoAnee e ca A0/ Caleiig
but not vxceading fi, #1300/ -ty '
For pay %xceuding k,?2.30 /-pus TS0 ey VL3600 opi
\ o
BUeS
(. 1]
. l‘g oos®
R T N

hnces (o

o i o n TITE T

. meua

e e ——
T e
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/ d /- /but not exceeding B, 3000/-pM
: "/ For pay exceading B, 3000/-PM M. 97%/-PM Bs,325/-PM .
(b) The special Com:nsatory alloce such as Hlll Compensa-
tory and winter allcos, Bad claimate allces ~te not bo bu
+ addition to this allowances,
(€} The othor concessiuns in kins at I'r sunt ainissib)
in full field areas as per detalls glven in Annexure 'C' to
Win of Bef OM No A 02584/AG/P54(a)797~sb (Pazlsvrvic“) dt
23 Jan 64 as amended from time to time to continue to be
admissible in th. newly defined fidld area listed at asnx
‘B! to this letter, .
(d) The above mentionod allowances will not be admissiblc’ .
to 1 , '
(1) sStatic forms'ion/units og, milltary forms, MES,
Recruiting offico, Y.alning cuntres and vstablishments,
. 23 (11) NCC Directoratans and Units, : ;
: ; (14%)TA units unless smbodled, 3
) . ' (4v) Record office an similar ostablishments."“ g
L1 4. High altitude/Uncongenial climrte allce Civillans serving ¢
| in flold aroas which arva sltuated os a holght of 9000 ft and 5
i : 8bove including uncongeninal Climate aroas below tho height cf .,
c;fl | 9000 ft to be entitled, Y&k The detaills of those atuas are given
el in Aspx 'C' to this lotter, The rates of High Altitude/Unconge-
SN . nial climate allowances are given as under :~
AN Pay -  Cat -1 (Helght from Cat-1I
e 9000 ft to 15000 (Height
: ft incl uncongenial above
ER IR climate areas of 15000 ft .
R 9000 ft excl - -
i Siachen) -
I For pay not OXCO:dIl;; E;.-SP;O?—- o T -b.TOB/:Pa ----- b:1;07-;M- L:
; , For pay exceedin, h,9%0/~piy B, 140/-PM £,210/-FM =
F U I but not oxceeding B1,2300/-pM Rytedxan - : . :
i R For pay exceeding B, 1500/-Pa Bs, 180/-PM B,270/-PM .. ot L
g1 ji but not exceeding &,3000/-ppN ’ .
' ; L For pay oxceedin, B, 3000/-PM B,300/-PM B, 325 /-pM ;
The High AltitudefUncongental climate allowance to be
) . admissible in addition to the fileld Conpensatory allowances
H by and other concession in kind,
i } ‘] -
5, ' ' 5, Command Headquarters are requestod to «xamine the above
; ‘ proposal submitted ti Ministry of Dofence and given thelr comments
iy : views, Annual financial inplication on tho above propossal may
e | § please be worked out separatcly in respoct of fleld allce nmodi-
E A fied fleld area allce and High altitude/Uncon enia) climate
. fz allce and gx furnsihed to this Heavyuarters 1a..st by 20 May 54,
4 de (sd/= x x x x
= (Promod Ji Saxena)
- 3 SCso
= | ] a : Dir.ctor (L)
PR {;é A Org 4 (Civ)(d)-
s i i ,&es\' . for Adjutant Gen:ral
o ;9 B\ RESTRICTED
¥ o . - -
- i & . NS R
+ N o® g
: M N0
¢ <5 '.
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ity 0 ‘-l*im‘pca“? Depeatismt. af-Wmd;\&
od?fl-"“hp ugy ' ¢ b of’ »pOC\r‘l Osnrnns\ tary
o to:OontrT ¢’ m lm(‘,lm

nr‘»"

Doy mmim. Baf

w m'l‘lxok) f[,”(\‘_‘.:‘j"“ .
ploee \-l --.’\, N ,l|‘ “"""F‘ l‘,
b’ wmcqunn’o Ny d"ciabwa ekerph
the Fourth Poy? dram
i;'zm Loocl‘ -y £11oucn
p:)sU'-‘u “in, lwr_lt.nd, vide Rcsaluu:m Yo 15(1 )/10/36 “
£'tha proeina\t is in- au\ﬂrscasion :>£ g'n
ot :mlcta o the sublect, "t tho gren 3 ,wpcnertary\ adh
R Tocrlity) floucn cc ta, GCent .._1 (‘nvcmrcnt :m,nc clg;nd

PR

Fctc\of tho apcc..d Cmpmmrtary !‘_u:w' :
. pcr Fon(h
o bel.,u 5. ‘.J(_\/« .
P, rbovc Lt relol 3 & 1509/
&'nlc p ry ok 2 rbova bub oW & 290.
_+ penlo. prd | art belai @ ﬁJOD/—'
1\(910 poy oF 4 .LoVE e o

I “These “opder teke ‘ot fect frum pt.l0,36, BT t'a.pt
‘;59,9 86, L ¢ wnee vill to drow bl L:lbino I(‘WB on t
. mti:ml pl‘y in tbc pxt—rcvucn sch,c. BRI ) R
I‘c.y merne pcydn the rcviscd oorlca of pry .gouccd wder tho CC3(R
' ~1n the «se of/uosc who' retodn W isting:serle, oftpey, Wi
Tbesides pey i tHe pm—reviscd se fpay! cppr:)r*irtc ey 'ut-ar
i n"'ti:mrl Db, deexticsp prYs .to-lnc L. 4 interiw 12 1icf; thc”('m
caultn in & bos ty tn CmleyC(!, wlo hes been o0 lm:)umy drc\.mb
coount drevm:
the differenoc te
113ur.nc" 83 drevm r_nd thot cz.mis!iblc cb tha gevised rrtce oo pcrsonrl
A e RC sntinue till-the cployee renedns pos’din e scjd
', rc- :L'm 1».\ L-.cams (‘\)(,“ e W m‘,hcr c,:mn. ctUxm: on pr:)-"-ti:m 3r o-

(btq ,- n.y mum oy, & o, dcl.hv.d .unx\oc, ﬂ\ o(..t) ( (1 ).
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<4, The Centrel Zovermend & ployces in reecipt of Specirl Com cnsetory
t1lovtnce wdcer these orders will mot te entitled t> comparaite {;111\1 )
Componsrtory fllovrnce in edditisn:  Hyvever, where tie Hi11 Compensetsry
411surnee or eny othor Compenartsry 111w ee eitminaible 4n myro henolfioin] ¢
the seme mey te rllaved in 1icu of the Specirl Compensetary Alswence, ’

¢t

5+ The Speelel Conpeasatory Ellovence 3411 be rezusted durinc lerve, - .
Joinins tirc end suspension in the seme nenXer £s City Compensctory t1lowrnee

under this 1tindatry"s office l'@morendun 5 2(37 .EII{D)/64 dnted the 27th
Iovepter, 1965 s emendad from time tr tinc :

A [

6., These srders will enply by edrlian @nloyecs of the Centrel Governmeht, o
taonzdn: ts Groups "' "Gf eng ¢ only.  The orders will elss epply to . .
Croups DY €@ *D' elvilirn enployees pedd from the Defeance Services. - - 5. .

Estimstca, 10 rosend ty tmed Forees Perasnncl end Reilwny emplaycets sepos P

rete onders will o 4ssucg ty the Misistry of Dafarce rnd Depertment of
Redlveys respectively, . .

[} C A

7. In thedr erplicction ty the strff of Indien tudit end Acoounts Depert. .-'P_
nents, these srdcrs issue 4n onsulatetisn with Conpdollor &.4udityr . L
Cenaral s Tudde, ' ’

], Yinds versinn of the arder is ctteehed,

t

. ' ‘ SV e vxx
(op Vernr, ) I
Jaint Sccretery 5 the Govenment of Indip

. “

T> Co. . T

11 Hindntries Popertrenta 5f the Saut of Indin [te,

.

stedunnnny
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

vOriginal Application No.148 of 1995

pate of decision: This the 19th day of September 1995

The Hon'ble Justice Shri M.G. chaudhari, Vice-Chairman

The Hon'ble shri G.L. Sanglyine. Member (Administrative)

shri Chandra Dev yadav and 213 others
Applicant Nos.l to 196 are working under 0
Garrison Engineer,_869, EWS, C/o 99 APO.

Applicant Nos.197 to 214 are working under
557, ASC Battalion, 12 Compu (ASC Supply point). ‘
zakhama. .....Applicants

BY Advocate Shri B.K. Sharma with Shri B. Mehta
and Shri S. Sarma.

- yersus -

1. The Union of India
represented by the Secretary:
Government of India,
Ministry of pefence, New Delhi.

2. The Controller General of Defence Accounts(CGO),
A.A.O., Shillong. .

3., The Controller of Defence Accoudnts (QDA),
Basistha,-Guwahati. . T

4. The Garrison Engineer:
869{ EWS, C/O 99 APO.

5. HQ 137, Command Works Engineer,
c/o 99 APO.

6. OC, Ssupply Point, Zakhama (Nagaland).
c/o 99 ARO. - .....Respondents

By Advocate Shri S. Ali, Str. c.G.5.C.

~

p o oo

oRDER

e

CHAUDHARI.J. v.C.

~
. i

. Mr B.K. sharma for the applicants.
s. Ali, Sr. c.G.S.C., for the respondents:
''g. Ali states that he has not received any

‘atement SO far from the responden@gand hence it

ot be filed. This 1is an application filed by 214

,l
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&
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applicarnts who are working under the Garrison Engineer,
869, EWS, C/o 99 APO and 557, ASC Battalioen, 12 Compu (ASC
Supply Point), Zakhama, which falls under the Ministry of

Defence, Government of India.

2. Relying apon 0.M.N0.20014/3/83-E-1IV dated
14.12,1983 the applicants claim that they being .civilian
Vemployees serving in the N.E. Region are entitled to get
Special (Duty) Allowance (spA) in terms of the modified
O.M.No.20014/16/86-E.IV/E/II(B)‘ dated 1712.1988. They
contend that as they have All India tranafer liability

they are covered by the aforesaid memoranda.

)Y(// The applicants further claim Special Compensatory
™

A e

(Remote Locality) Allowance (SCA(RL)) in terms of office

L]

memorandum No.20014/9/86-E.IV  dated 23.9.1986.  The
appllcants furtheg claim that they. are entitled to get
House Rent Allowance (HRA) at the rate of 15% on the
monthly salary in terms of the recommendations of the
Fourth gay Commission with effect from 1.i.l986. Lastly,

the applicants claim that they are 1eligible for Field

Service Concession (FsC) in terms of Government of India'

— e ————

letter dated 13.1.1994, 25.1.1994 and 31.1.1995.

—

e e T

.

4. It is stated by the applicants that despite
repeated demanés the aforesaid benefits were. not being
given to them by the feSpondents and, therefore, they had
filed Civil Suit No.255/88 in the Court of the Deputy
Commm1351oner (Judicial), Nagaland at Dimapur and obtained

a decree dated 19.12.1994, but as they have been advised

hat the decree is a nullity as the civil court has no

PIARCE .
' AN
(a

i t10n to entertain the matter they ha¥e approached

a wrbng remedy should be excluded for the

. pULPOS€....es

bunal. They contend that the time spent in

s
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2t | A :

. urpose of calculatlon of llmltatlon and they be granted | - E ?
i ' i l:
4 the relief. -
o : b

5. In the civil suit which was contested by the W

present respondents their stand was that since the

s

applicants are enjoying Free Field Concessions they are

)

not entitled to claim other allowances. They also denied
that - the service conditions of the'applicants were the

same a3 that of other Central Government employees.

ey,

 oome 2

6. i. Now the aforesaid contentions of the respondents

urged in the civil suit which may also be taken as their

defence . in the present application have been examined by

T T i

us in our judgment in the case of S5.C. Omar, Asstt. -

Executive Engineer, -vs- Garrison Engineer and another -

RS PNt o

(0.A.No.174/93), reported in SLJ -1995(1) CAT (Guwahati E
Bench) 74. We have held'in that case that SDA and SCA(RL)

are payabie to Centtal Government employees posted in N.E. S ‘ é
Region even if they get FSC. We have not accepted the plea ‘

. — , '
3 . . . TTTTTTT— gy o } 2‘
_that admissiblity of FSC deprives them of these benefits.

TR

In érriving at that conclusion we had also referred to the

earlier decisions in O.A.Nos. 48/89 and 49/89 dated i L

29.3.1994. We held that the applicant in that case was : ¥

—

entitled to get SDA. and SCA(RL) apart from the FSC. We

have aléo followed that decision in our order on
. 0.A.No0.124/95 with 0.A.N0.125/95 decided on 24.8.1995.

Consistently with the view so taken we are of the view

N T

that the claim made by the applicants must be upheld. B

7.

T o e

As far as HRA is concerned the applicants will be

covered by the rates prescribed by the Central Government

from time to time for B (Bl - B2) and C class cities. The
%ﬁu; appﬁlcants will be entltled to get the allowance at the

;&4 rates’ pt Crlbed from time to time depending upon the ’ : oot

nature..... o

huir

Y,
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nature of classification applicable to them.

1

8. In the instant application the applicants have

of O.M.No.llOlS/4/86—E.II€B)/87 dated 13.11.1987. Mr B.K.

Sharma, however, submits that he does not press that claim

in the instant application without prejudice to make the

claim if 80 advised by filing a fresh application.

9.. It is, however, necessary to mention that as held
by the Hon'ble Supreme FCourt the benefit of SpA is
admissible only td those employees who are app01nted
‘outside the N.E. Region and are posted inside the N.E.

Region. It will be up to the respondents to ascertain the
case of each applicant, if necessary, to make the benefit

available to such applicants who are entitled to get the

\
sSame,

10, The SDA will be payable to the applicants who
satisfy the above mentioned test with effect from
1.12.1988. They will be entitled to get SCA(RL) with
effect from 1;10.1986..We hold that the applicants are
entitled to get HRA at the prescribed rate. We also hold
that the applicants are entitled\to get FSC as admissible
from 1.4.1993,

11. " In the result following order is passed:
i) It is declared that SDA is payable from
1.12.1988,

&}ja) The respondents are directed to pay to the
“““ s SDA w1th effect from the date of actual posting
.in Nagafa d on or after 1.12.1988 as the case may be in

‘each applicant and continue to pay the same so

) concession is admissible.

f#—




.
(9,
.o

E%—; L — (_{ — ‘{:_\“ R 3 &
— " Z P\ i
z .{: . }
: 8
d

(b) Arrears from the date of actual posting in

Nagaland on or after 1.12.1988 upto date to be paid within Sl
three months from the date of receipt of copy of this

order.

\//2fi%a) It is declared .that SCA(RL) is payable from
e S

1.10.1986.

1
k){b#/bhe respondents are directed to pay to the
applicants SCA{(RL) with effect from the date of actual . |

posting in Nagaland on or after 1.10.1986 as the case may

be in respect of each applicant and to continue to-pay the

same so long as the ‘concession is admissible.

\/654/i;rear5f from the date of actual posting in

Nagaland on or after 1.10.1986 upto date to be paid within i -
a period of three months from the date of communication of

this order. N ' ‘ :

iv(a) It 1is declared that FSC 1is admissible from

| t/éﬁy/ The respondents are- directed to extend the FSC ! y
to the applicants in the ‘prescribed mannef with effect % i %
i from 1.4.1993 or from the date of actual appointment as é ' %

the case may be in respct of each applicant upto date and i

to continue to give the same 'so long as admissible. i

|
{

, W
v(a) It is declared that HRA is admissible as N |
|

indicated below:

(¢) The respondents are directed to pay HRA to the

applicants at the rate as was applicable to the Central

Government employees in B, B-1l, B-2 class cities/towns for

the period from 1.10.1986 or from the actual date of

’/,rﬁappglntment as “the case may be in respect of each
)
v

? appflc;ntﬁﬁupto 28.2.1991 and at the rate as may be 4 F

N, s

| o R

it o | . | f%

e
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é;% " to. continue to pay the .same at the rate prescribed
i hereaftef.]

; , (c) Arrears to be paid accordingly subject to the
A .

f}} adjustment of the amount as may have already been .paid to
Jrees

o

3! the respective applicants “during the aforesald period

I ‘towards HRA. .

! (d) Future payment to pe regulated . in accordance
‘ with clause (a) above.

‘ fii.ﬁ;'“‘ (e) Arrears to be paid as early as practlcable, but

eriod of three months fromthe date of

;; not Iater than a p
4] ‘ pat1on of this order to the respondents.
g |
?} The original.appllcatlon is allowed in terms of
; 8 aforesaid order. No order as to costs.
’i o A e : e S T
no | 5d/~VICE CHAIRMAN - | i
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/5740, 25108-10 of 1996, 5LP (€Y No. 43506 -
;//// "50640/56) dnd sLp (C) Nu._ 4338 /06 (CC ~6860796)

| NN EXURE - 6
_ e - A &

L
X,

IN IHE SUPREME COURT OF INDIA
c1v*i APPELLATE JURISDLCTION

erLﬁ APPEAL NO. 1572 0F [997
\A31<\n/ Sut of SLP (C) No.14083 of 1996Y

Anion of [nd{a & Ors. etc. L. Apee tlants
Versus
w/
B, p;wdd B.2.0. & Ors, ekc. . .,Respendents
/ WITH

rlf

farfé\no oul of SLP (€7 Mo . 1/?36-w° 1310“ 1 h141-47,
336 /96 iCL-

. e e

Leave aranted, We have hesrd learnsd fonnsel

i

FOr Lie partia.

These appeals by aperial lesve ari-e from Lhe
various orders passed by the Central Admini=trabive
Tribunal, Gauhati Bench in different matiers. The main
order was vassed on 17.11.1995 in RA No. 4% in Oh

No,49/89,

The CGavernment of Tndia have  heon Tesring

orders from time to time For pavment of a¥loyanees and

s

v

/' CIVIL APPEAL NOS. 15 734 576.1577,1978, 1579, 1560-1555/ 37
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: "‘fdc111tﬁes for "civilian emplovees of . Central
Government servants working in the St

AN .UN‘iO'I'_l
Territories of the North-eastern

[SRTe

region. 1y . ot " iy

I |

)

dispute that Special Dutly Allowance ‘was o

Government @ 25% of the basic pay subjeci in L ceiling
of Rs2400/~ per month on posting on any staiji

North~eastern }regjnn. Subsequent1y; e

‘

have been issuing orders from time

Ao Ciwe,
.
- \ !
hovertyany
modified Lhe

payment of (he Specidl;Duty Alueance 'y

Special Compensatory {Remote Locality) ﬂ11owanc§?;ﬂ‘7
o ' R X
unders . - - | !

"lhe Defence Civi)ian enplovee, Serving
in the . newly defined modificd Fialg
Areas, will continue to be entilled to
the  Special Compenszatory ‘Femote .
A Locality) Allowance and other aliowances
© ' as  admissible to Defence Civitiane, s«
'hithertofore, under exiwiing
instructions - issued by this Minislry
from time (o time, However, in respect
of Defence Civilian employees  in  {he
‘newly  defined Field Areas,
.-Compensatory (Remote Locality) allowance. o
and “other allowances not concurrently
admnissible ~@long  with Field Sevvice:
Concessions,”

Svecial

N
-3

. Tt is,congqﬁded by Wr. pP.p, Halhotra,

sy

anjor counsel appedring far the Unian of
1

the viey takerfﬁy’the Tribunal that lhey are entilled
to both, is not cor

reci and that they would o “nlitleg

N

;) v
IS IO

13 ey byﬁﬂthg;
0 in the

+ :l.’ .

“Sernment .

\ N H‘('

. :

Iy . the:'
Proceedings dated April 17, 1995, the .
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learned 'y

]Hdid,’-that'.n
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v %3 aﬁ?e1ther of the Ql\owdncéér'.éhri\P.?; RaAo, TRarnéduhfiih ﬂﬂi
‘,j{ﬁ{§gnior coun<e1 aPPear1n9 for some of the peanondents :liy
ﬂ H“ha$~contehded that those c1v11\an emplu§¥§s wor kng ini " ;E&
IR . . ) S
l'f'thé dufrnue <erq|ce dL varwoue \katnona-En i Morth- ~3§i%
¢ ’ﬂedst rn regwon were glven Spec1a\ Dutv A“UWHH'J with ér' i ‘fﬁﬁ
: | e A
ivnew Lo altrdct the competent persons and the persons f'}fé
AR Sy
havnng been dep]oyed are ent\tled to \he qamo onid o the ‘ :
.: amanded‘ concessions wonld be applicable o Lhose ' }-@g
,memp10yees who' are.trdanerred after npqnl 1. 1975, | h ‘
A1\ those who Qere qerv1ng ear\ier wuu\o he entiiled tO‘I .r. i”;?
.buth. Shrw " Arun Jaitely, Weérned sentol ununéel W
appearing  for some of khe reronuents.h;s Adrawn our
attentioh"to the d\st‘nrtton betwe@n F}e1d At énﬁ'
ModifTied "FieWH area and submitted Lhdl ca@n< where e
civilian emb]oyees are supportinu the Field defence R
persons dep]oyéd for the border nperationa1 3
. ot
requiremént facing the immense ho«L;\nt‘esi they will & o
‘ be denied Lhe payment of hotH d\lowances“ while thé ' .x\> f
é personnel workunu in the Modif\ed‘Fie1d Area, in oulther | N j“
é E» Qordsf ih'barracks, will he entitled to'dbuh\e hwnef%fm' L ~é;
z % »QV bothAv tﬁe‘ a\\o;aﬁce.4 This;r creales hn%ti1é;;'?b:‘ ‘jé
‘% Z ‘dl rrlm\ndt\on and UNJUHK resu1(s) | V : | - Q
% ' o Havindg redard. o the respective ;ﬂunlnni]ons,  ’“ )
% o we are ‘of the view that the Govevrnment hayving been
‘. 3 ‘ :Ai
: : ;
l ; ! L
g i
" .
‘ ,
. i
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e i

North'eastern

| aFter that date, Qha]1 be ent1tled to payment aof ’onlx

T e e

Voat 'the boroer area ‘for.,support,, of nperational

’requ1rement ., they. face the Cimminent hnxpllipjesgz

PRSI S-SR

~‘l.\u M‘ '3 . :

extending the benefil of payment of Suegial Duty
A]]owdnce

11 to‘gll_the defence emp1oyees wn}klng Jn the

(
1
_req1on as per the orderx iwsued by the
toobites

Gove rnment from tlme to t|me as on Aprn] 17, 1295, they

— W
are ent1t1ed Lo both tne Spec1a1 Duty Allowance as well

e —~"m e i,
as F1P]d Area Spec1a1 mepensatory (Remut» Locality)

ra—

Allowance,  The.sane came to be modified w...f, ~that (
/-r"'. A

At A S —_—i
—
date, TtereFore, ir pectwve of the faii whather  or

PR et .-~.~.Wr. “ P

ISR
————— e
7

not  they. have been dep]oveo earlier. to thai dote, 411

[ L LN

are entvt]ed to both the a]]owancec only

Y i

upto that g

W ! . U N * i i N
date, Thereafter,_ a]l the ‘ perqonncl whether ”

o ¥ : [ L
"tfansferrgd ear11er to that or transierted {vaw on or o

one qet of Sch1a1 Duty fllowance, in terms of ihe above B

modified order,

¢+

"‘,.'(n ’ 4 L . . : ' Lo "'; v
c o As regardq the Paymenl of. Special  Duty"
B v ] ' v‘ .

A110wancg' to the dwfence cnv111dn personns] deploygdlu

..m. ' LA PR A DR P I e e
VK r:) [

AR

Lo

supporting: the igrmy personnel deployed thaere,
. R ot o LA .

Necessarily, they &lone require the double payment -as

ordered by the Government but they cannot he  deprived

! . Y ' Ao 1 - . - . >y .
of the same since tley are facing immineni hostitities

x4



[l

in hilly areas risking their lives as envisaced n  Lhe

proceedings of the Army dated January 13, 1994, But

-t the Wodified Field Area, in other words, in ithe dafence o
B N : : Coe « ]
"t,ef“miNO]Ogy, “"barracks”™ in that area 1=« ]esge»r ‘ '.$

i . - risking areay hence- they shall not be +catiiload Ao
I . . : R
© - .odouble ~payment. Under these circumsiances. . P.P,
. , : . - . A . . . V- -
Yo ot Matholra s right in saying that the wordin: of  Lhe
it ; ., arder requires modification, The Goves ol i<
. : cdirected to modify the order and issue Lhe oo ioendum
‘,:/ o
;. caccordinglv,
3 {v‘_.,'f L - :’ , ! ‘
g ;
i . The appeals are disposed of accordingly, It i
is made clear that Lhe Union of India is nut  entitled N
W~ X .
Lo recover any payments made of the period prior (u i
NW\N\MMM—W\'W .
~ApFTY 17, 1995, 'No costs. S
. ' . ) ‘ Y
.‘ .ﬂ' K e
o Ul
N N I RN \] [y
? ‘ . . (K. RAHASHARY
1 ’ 1
: . L
.‘: A T S Y T L AR

" o ) N e R R R R OJ .
‘E'E 5 . : L AQLTONANAVATIES
- NEW BELHI;

- EEBRUARY 17, 1997. ' e |
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0361 - 550549 (W )
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2 Fax: 036! - 550204 1F) VO
 Tan Qar s
3auq g, ARE - 781 17
CONTROLLER OF DEFERCE ALCOUR!S

UDAYAN VIHANR, HANANGH
GUWANRATI . w7

vo NOLPAV/LE;ulgggf
pated : 10ih Apnil, 19 9

A‘; .
SO IR L2
i //qﬁﬁﬁﬂm
3'ANA§HUVASTAVA
CONTROLLER

Dear Ganond C.\\.J}m,

' This 44 negarding the admissibiflty of Fleld Service
Concessions to Defence civilians sonving in Fietd and i Modified
Field areas™ih congonmity.with Government orden issued fgrom fime to

time. - . . : )
o 1

7. The UDefence civifians weaving {n Fleld and Modified
Field aneas ab no-classifled in Mindstny of Defence Letten
Nn.37269/AG/PS/3(a)/ﬂO/D(Fag/AenuiceA) dated 1371794 ane entitled Lo
nqnjmonntnny fietd senvice concesslons as onvisaged {n A Eendix'C' to
Mindstny of Uefence Lellen No.A/02584/AG/PS-3|al/97/S/UT%aﬁ7ZERUTEcb)
dated 257171964 and - Ap endix-'8" to Winistry of Defence Letten
\Hn.25761/AG/PS3[b)/l46—§fg7UTPR§7ZEnvicuA)} dated 02/03/68
nespectively. '
3 Admissribitity of only nen-monetany fLleld senvice
concersions {n Field and Maddfied Fietd aneak was bLrought ot in the
6fouwing Gavt. ohdens consequend upen vecbassdfication of ancad vide
Windalhy of Vegfence Cotten of 1371194,
[ ) Mindatny - 04 Pefence
Hn.H/37269/AG/P33(a)/léS/UlPay/éanvLCQA} dt.31/1/795.

(£4]) Hinihthy a Defence
Hn.U/37269/AG/P33(al/730/U{Vag/4envice5) de, 1774195 ’
{i4d) MindAfhy

, 04 Degence
HU.B/37269/AG/PS3(a)/1862/D(Pag/AenuLceL} dt.18/9/95.

. The Flefd senvice concedson thus do not incfude ant
monefany allowance in  the fgonm o CompenAatory Field —Aned
Affupanca(CFAA) on Compensatony Wodified Fleld Anea Altuwanoe(CHFAA)
b fb‘appﬂicabia to Aenvice pnnsonnet hut a Range miemben e f Defence
civilfians ane bedng paid CFAA and CHIAA  Ln -iiq fornm of mone tary
aflowance. ° A copy 04 Min{s:iny 04 Defence fetler
Hn.3atd}/96/U(Pay/4enviceé) dated 12/37¢9 4n thid negand 4n nespontAt
fo o nefenence made and CCOVA"S CinAlructions theneon 4% enclosed
hewowith which &5 80t explanatony. Payment of monetany allowance in
the farm aof CFAA an CMEAA Lo Defence civi{fians ab a pard of FSC has to
he Adopped immediately and payments made Ao fan anc fo e necoverr
afton glving Ahow canst notice, The detallh of recovenicd  fo be
ol gected wontd bo available with he thrld anthonitles and they wmad be
dduised accondingly. |
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. In view of <zhe
LAbue necessany indtructions
and Lowen foamations to ehfect

(71 | :

above you ane nequested to bindty

to variouws senvice branches of yous 10

recovendies of payment alaeady made

eanfien on Lhe basis 0f Count judgements orn otherwise aflen giving
Ahow cause notices. We ane afso intthueting oun hub-cffices to stop
payment of the monetany aflowance from this month, Funthen, CAT
judgements on the above account ama{ling LmpLementation are to be
hefd in obeyance and ongoing cases econtested in CAT Len payment of

FSC  ane nequined to be

6.
kindfy be endonsed to us.

Witk )anwh,

Lt Ge\S.C. Chopra
Chief-df Staf

lqns . Bastean Command
Fornt Wifliam,
CALCUTTA= 700 0721

\
Copy.to :-

e Maj Gen S.0. Mallanti
Chief of Staf§
HO) 3 Conps
C/0 99 Apo

-2, Maj Gen $.S.
Chied of Stc
HQ 4 Conps
C/0 99 ApPo

3. Maj Gen S/S. pPuni
Chieg Engineen
Hens. E L,
Caleuttd

Chahat
g6

£ V.K. Dua,VSM
G.0.C., 101 Asea
c/0 98 ap0

5. Badgl S.K. Sharma
Citddf Enginedn
Shiftlong 7 ne

) Nbé'U.S. Thubrat
AL Founde)
nELegng Zone

A

, . defended on the basis of Hindistny of
Defence Letten dated 17/3/99,

A copy of the instructions {sswed in #hss negand mauy

Youns 53zcaﬂa5n,
\ O Nan

(VARDANA SRIVASTAUVA)

N

Copies of  MOD  communicaticn dated:
12/3/99 and CGDA New Pethi Letlen daied .
1/4/%9 mentioned ahoun are enclosed
with nequest

4} To get cladiming of payment of CFAA
£ CMFAA from April'a9 pay biee stopped,
L) ko get mecauanies of payment
whatsoeven already made Choected afdey
denving show cause neosice -
L44) Withholding payment on abeve
account against CAT ‘udgement awa{ling
{mpLementation.

Lv)]  to defend en . agodng CAT
cared /contewpt proceadings based on MOD
Letlen o 12/3/09.

.

(1.8, KRIFARIDUT | -
ITLCPA ’

(;Ontd‘., no'.f’/\s
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P;’LJJ@I&:’:S/IP?-A/GE 8és

dt 8/5/99

ﬂb 
The GE 869 gws
C/0 92 apg

/f

Sub:~ sy Pay Bil1s en £ a/c of¢§3£g§§§<g§~55§éﬁgﬁ

| Ref i Your 14 Moo dl08/Baste/ai4 715 o 42727091004/ Bastc /201 sx
Ot 1502/99 0 1,00/ Basic/ 205/ pap s 2. 2/59 1108/ Bag e/

t
e L 1273/99 1104/ Bas lef2247z s
d'{t «“,8/2/;?9 Aio;ﬁ/Basic/ZsO’/Eip dt :.»8/2/99. | i N

-
P
NG

]
: |

Sy Bills bearing vr Ne.CV/869/01/229 4+ 23,10.98. vr No, '
CV/863/01/328 4+ 13/2/89, CV/863/02/91 a% 1038¢9800v/869/01/i98
dt 15,9, ¢3, GV/869,/02/200 ¢+ 2.2.9%, CV/863/06/67 g+ 18.8.98,
CV/863/03/120 g1 1.2.99 cv/B63, 03/121 dt 1/2/93, CV/B69/06/304
dt 4/%/99 are returned herewith Unpassed with thg following
remarks g

o

AS per the recent order/clarificatlon of Gavt of Irdia f.
Ministry of Defence, defence civilians why aye In receipt 2% A
Field Concessions in kind, ag PEr relevan: Appaindix of e
letters No AMO25/pG/ v w 3(3)/37/ 51D (pay/ Penvivaes) db g5 a1 g e
are not £ntitled ta o 3

NEY Allare n oo vy, :ﬂp4ﬂ7f7ﬁﬁﬁﬂm3;'ﬂz*

Area allewanceg SCA R FRA

A,
iRy

In view of the #dave

¢larification the cl=4-x gn 2/c of
the abave subject ara 1¢. N

/3
Selin ] hicew i gp, /;’ -'_-
Amt already paid towards the above mantigney allowanceg « |
re therefore treated ag frrigular ang Overpayments worked “ut i
in each cage arg Fecovery of overpayment My be effected vy, gy :
Intimation to this office,
A
/= 5 x g 3 B
Encle g= an 2Mve, 3/0 PR x "

G

2 T _C.

X/ 1//\ T

S (1 Rajkorwar )
A l

for Garrison Enginaayp
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Addl. Centrai Govt. Standing Coun'sel

1O

W
(B. C. P2thai)

Central Administrative Tr.bunal

Guwahati Bench : Guwahati

1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
| GUUAHATI BENCH $3: GUUWAHATI

_ 290
0.A. NO., BK 298 OF 2000

Shri Ahon Angami and Others.

veee Applicants.

- \ersus =
Union of India and Others.

es s o RespOﬂdBﬂtSo

( Written Statements of the Respondents )e

The written statements of the respondents

are as follous g~

1. That the copy of the 0O.A. No. 290/2000
along with a notice from this Hon'blg Tribunal has
been served on the respondents with a direction to
file written statements. The interest of all the
respondents being common, a common written statements

are filled in the case.

2. That before traversing the various paragraph

of the 0.A. No. 290/2000 ( referred to as application),

a brief history about the various changes in the mode
of payuent of various allowances to the defence Civilian

employees from time to time is given below 3-

(2a) That the Government of India, Ministry
of Defence vide its letter No. A/02584/AG/

Ps3(a)/97-5/D(Pay/Services) dated 25.01.64,

made provisions for certain concessions to



+

e (;/ @% |

-

to the civiliass . These non=monetary
concession are detailed in the Annexure-'C'
of the said letter dated 25.01.64. According
to the said letter, thess non-monetary conce=-

ssiong were subject to review after 2 years.

.(b) That the Government of India vide its letter
No. A/25761/AG/PS3(B)/146-5/2/D(Pay/Services)
dated 02.03.68 modified the Field Service
Concessions. According to the said letter dated

02.03.68, the following modifications were

ef fected.

(i) The rates of Special Compensatory

Allowances were revised with effect from

01.03.68.

(ii) Field Service, concessions ceased
to be admissible in the stations of Sri-

nagar, Jammu, Jdhampur, BDarjeeling, with
effect from 01.3.68 and Siliguri and

Bagdogra with effect from 01.3.69.

(iii) Consequent upon the withdrawal of
Field Service Concession in the above
Stations, some other concession, uere
sanctioned to the service personnel as
provided in Appendix ='A' and for defence

civilians as in Appendix-'P!' in the

o0 0003/”



o

-3-
said letter dated 02.03.68.

The non monetary Field Service Concession

in other stations were contined as provided
in Annexure - '0' of the letter dated

25.01.64 for the Defence Civilians.

(c) That as a result of implementation of 4th
Pay Commission recommendation, the Field Areas and
Modified Field Areas wsre re-classified for entitlement

of Field Service E&mmr Concession and other allowances to
the Army ( Services) Personnel. This was issued vide
letter No. 87269/AGF P53(a)/90/0(Pay/Services) dated
13.01.94. By the said letter dated 13.01.94 it was
clearly stated that the concessions to be admissible to

Defence Civilians serving in the neuwly defined Field

Areas would be notified sepagrately.

(d) That in the meantime, the Army Headquarters,

New Delhi vide it's letter No. 16729/0rg=~4(Civ) (d)

dated 25.04.94 communicated to the different Command
Headquarters that g proposal for concessions/allowances
to Defence Civilians has been proposed to the Ministry

of Defence for consideration. This proposal uas said

to have besn made to give similar benefit to Defence
Civilians in the line of 4th pay commission recommendatior

as in the case of Army personnel.

(e) That while the aforesaid proposal was pending,
the Government of India, vide letter No. B/37269/AG/
P$3(a) /165/D(Pay/Services) dated 31.01.95 give its

sanction and thereby modified the non-monetary conce-

ssions and the said order was made ef fective from
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from 01.04.93. This was done independsnt of the said

proposal. According to the said order dated 31.01.95 the
following concessionf/allouances were extended to the Defence

Civilians s~

(i) Defence Civilians employyes serving in the
newly defined Field Areas will continue to be
extendsd the concessions enumerated in Annexure'C’
to the Govt. letter No. A/02584/AG/PS3(a)/97-S/D

(Pay/Services) dated 25.01.64 Defence Civilians

Employges serving in the newly defined Modif ied
Field Areas will continue to be extended the con=
cessions enumerated in Appendix *B' to Govt. letter
No. A/25761/AG/P53(a)/146=5/2/D(Pay/Services)

dated 02.03.68.

(ii) In addition to above, the Defence Gisilians  ~
employees serving in the nsuwly dsfined Field Areas
and Modified Field Areas will be entitled to payment
of Special Compensatory ( Remote Locality ) Allowance
and other allowances as admissible to Defence
Civilians as per the existing instructions issued

by this Ministry from time to time.

fo That the Govt. of India vidé another letter No.

8/37269/AG/PS3(a)/730/D(Pay/Services ) dated 17.04.98 modi=
fied the para 1(ii) of the letter No. B/37269/AG/PS3(a)/165/

D(Pay/Services) dated 31.01.95 are substituted as under

" sy
The Defence Civilian employses serving in the

Rewly defined modifiad Field Areas will continue ¢
e to

be entitled to Special Compensatory ( Remote

Locality ) Allowance and other allowances ag

admissi ivi
1ssible to Decence Civilians, ag hithertofore
]
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under existing instructions issued by this Ministry from

to time. However, in respect of Dafence 4 Civilians
employees in the nsuwly defined Field Areas, Special Com=
pensatory ( Remote Locality ) Allowance and other allowances
are not concurrently admissible alonguwith Field Service

Concessions®,

gs That the Govt. of India vide its letter No.

B/37269/AG/PS=3(a)/1862/0)(Pay/Services) dated 12.09.95,

further Modified the instructions contained in the letter
No. B/37269/AG/ps=3(a)/165/D(Pay/Service) dated 31.01.95
and thereby deleted the para 2 and subsitituted the

following

%These orders will come into force uw.e.f. the
date of issue of this letter namely w.e.f.

31.01.95 . In other words no recovery @ill be
made on account of Concessions like free ration/
free single accomodation etc. already availled

of by Defence Civilians as part of Field Service
Concessions from 01.04.93 to 30.01.95. Similary
no payment on account of SDA/SCA/SCA(RL) will

alsc be made from 041.04.93 toc 10.01.95%,

h)e "~ That the "proposal® as veferred to the Army
Kaydguak Headquarters letter dated 25.04.94, was ultimately
ad examined at a very high level and decided that no monstary
concessions/allowances as proposed can be granted to the
Defence Civilians. It was also made clear, that the con=
cessions for the Defence Civilians working in the Field

Areas and Modified Field Areas shall ramain extended as
provided in order letter No, B/37269/AG/PS=3(a)/ 165~D(Pay/

Services) dated 31.01.95 and Np. B/37729/AG/PG-3(a)/730/
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(Pay/Services}) dated 17.04.95 with corrigeadum dated
12.9.,95 . Moreover, the Army Headquarters made it further
clear that the "Proposal® dated 25.4.94 has been rejected
and the same was communicated vide Army Headquarters letter

dated 16.11.95.

The copies of letter dated 25.01.64, 02.03.68,
13.01.94, 25.04.94, 31.01.95, 17.04.95, 12.09.95

and 16.11.95 are annexed as R 1 R 2 R 5 R4 R 5

RS R s and R g respectively.

3. - That the statement made in the application the

respondents are denied to deal with such statements of the

application which are irrelevant for the purpose of hearing
of this application. Rest of the statements contained theréin

which are not admitted are hereby denied as if the same are

set out in seriatin and are denied specifically.

4, That with regard to the statement made in paragraph
1 of the application the respondents state that the applicatior
wixkelk x&xx is permature and is liable to be dismissed. In

the impugned order dated 10.04.99. It kas been clearly stated
that the authority will give show cause notice before any
recovery is made and to such shou cause notice, the appli-
cants could have submit thelr réply to justify their claim

which has not been done.

5. That with regard to statement made in para 2, 3,
4e1y 442, 4.3, and 4.4 of the application it is stated that

the same are matters of record. Nothing is admitted which

is beyond refpcord.

6. That with regard to the statements made in
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paragraph 4.5, the answering respondents state that as per
Annexure 'C' to 4 Govt. of India letter No. A/02584/AG/0S-3/
(a)/97-5/D(Pay/Services ) dated 25.01.64, the applicants are
already availing Field Service Concession (FSC) which is non
monetary benefit applicable to Field Area. In addition to FSC,
the applicants were getting Special Compensatory ( Remote =

Locality ) Allowance ( SCRLA) upto 17.04.95. At present they

are getting House Rent Allowances (HRA) alonguith living in
Barracks and Special Duty Allowances (SDA) (for those coming
from outside the North-fastern Region). It is surprised to

note that the re Annexure-= 1 and 1A dated 18.1.%4 and 25.1.64

as alleged to have been annexed to the application are in fact
different ones. This is a deliberate attempt to mislead the
Hon'ble Tribunal by furnishing different documents. Moreover
the letter dated 25.04. 94 as in Annexure=1 is a mere prépOSal

and not a sanction order for payment of any P5C allouwance.

Te That with regard to the statements made in paragraph
4.6 of the application the respondent state that the state of

Nagaland being classified as Field Area, the applicants are only
entitled to one set of allowances inclading Field Service =

Concession. As the applicants are already getting FSC they are

not entitled to SCRLA w.e.f. 17.4.95 as detailed here in above.

8. That with regards to the statement that in paragraph
4.7 to 4.8 of the application the respondents state that in the

0.AR. No. 148/95 the issues before the kikakie Hon'ble Tribunal
was relating to payment of HRA and SDA . Therefore the judgement

in order dated 24.8.95 has no applicaticn in this instance case.
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Se That with regards to the statements made in
paragraph 4.9 & 4.10 of the application the respondents
states that the Hen'ble Supreme Court had never directed for

payment of FSC ( Monetary allowance ) to the applicants.

The FS5C (Non-monstary consession) is already being availed
of f by the applicants. Hence the question of payment of FSC
(Monetary allowance ) does not arise at all.

10. That with regard to the statement made in
paragraph 4.11 and 4.12 of the application the answering
respondent state that as explained here in above and also

as explicit from the varicus circulars anmexdheréto, the
respondents had no other alternative but to recover the FSC
(Monetary allouancs) ;and the SCRLA, for which the applicanﬁé
are not entitled to . Accordingly the said impugned orders
were issued for recovery of the said allowances wrongly paid

to the applicants.

1. That the statements made in paragraphs 4.13 ,

4,14 and 4.15 of the applications are not correct and hence

the same are denied by the respondents.

12. That with regard to the statements made in

paragraphs in 4.16 of the application the ansuering respon-
dents respectfully submit that the applicants are not entitled
to get either FSC (Monetary allowances ) or A SCRLA as
explained above and hence it is not a fit case in uwhich the
Hon'bie Tribunal shall be interfered in the impugned order
dated 25.4.2000 and will not stay the operation of the said
order and/or shall be pleased the vacate the stay order

geanted to the applicants.



L e
' )

13. That with regards to the statements made in
paragraphs 5.11 to 5.15 , the respondents state that the
grounds as shoun in the application are not suppor ted by aﬁy
rules or any govt. circular and hence the application is

liable to be dismissed with cost being devoid of any merit.

14. That the answering respondents have no comments
uith regards to the statements made in paragraphs 6 and 7 of

the application.

15. That with regards toc the statement made in
paragraphs 8.1 to B.5 and 9 of the application the respondents
state that the applicants are not entitled to get any F3C

(Monetary allowance ) and SCRLA with interest as claimed for

and the application is liable to be dismissed. The stay
order passed by the Hon'ble Tribunal may also therefore

be vacated hence forte.

In the premises aforesaid it is there-

fore respectfully prayed that Your
Lordships would be pleased to here the
parties, perawise the records and after

hearing parties and persuing the records

shall further be pleased to dismiss

the application with cost.

Ver if icat-ién
L I ]
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VERIFICATION

1, Major Vijaya Kumar V.S. presents working

as GE 869 EWS C/0. 99 A.P.0. being duly authorised and

competent to verify and sign true verification, do herely

solemnly affirm and state that the statements made in

paragraphs are true to my

knowledge and believe, those made in paragraphs

being matter of records Lare true to my infor=-

mation derived derived therefrom and the rest are my humble
submission before this Hon'ble Tribunal. 1 have not

supxiseE suppressed or concealed any material fact.

And 1 sign this verification on this day

of January, 2001.

lJAY2 KUMAR VS)
MAJOR
GARRISON ENGINEEP

Signature.
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P QJin reépect of those families of ol
R Jcog/OR/NCs(b) in’ whose case' the ‘v - .. ...

(e) Jwring fcmpgqui_dhty.with;a unig/
‘ mmanm_puis lée_l.be ’ sk LQ;.‘.Q..

-nlf the pbrlod of iemporary duty does e
‘not exceed-21y.days and provided the .,
‘1nd1v1dua¢ xerturns to.the specified Jﬁ'
carea . inmediate ly on.termination of the
tomporaxy duty,  but when temporary duty
'18 followed by .leave and vice-verga . "
the' allovance will be gdmissible: only

" if the +total iperiod of absence- from' o

the Task Torde does not'exceed 28° days
and also tag period of any one them}f L
:r,( %rdOGB not exceed 21"(1&)’8.-‘ RN SO SN ", !
" .1 \ . ; 5,:':‘;(, A “

Hotut~'

c i

PR dGlecerill be equated to JLOs.H

ree,r@mittance of fwo famlly allotments,~

('b) Casual rem;.tt(mce once a quarte@ on

5

: TR X
L PR i i

deaths etc.g

71 (a) Retentien of fnmi]y uocommodatlon, suhaeot“"
., .to mestrictions as laid down in AL 19/51: ,

Tfor’ JCOB/ORB or alternatlvely free’ fs”‘
convéyance [of’ their: fumil ies . to their.

. homets or: salected placee of ru81aence[
and imi lnr re turn frve. conve ygnce to-

: o aoin . head o: the family at. the nei
B L ost- ;.';. I

'
/.

¢ .'

tn

i . : T . . . H 1;':
te :, ’

(b) GOB C in—C Communde are authorieed '? .

: L. to sanctlon frbb conveyancu on warrant
_”fg' ¢ the. selected place ‘of résidence in

} IHDIu, of the combined, Family scale of
““baggage (ie, the scnle admiseible to

“ the . quantlty taken. by . the . 1nd1v1dual;

$

) rgstriction on free convcyanct to famlly
B ;Bcal“ of baggage would, Jine the opinion
. "of those’ authorltlea, éause exceptional
hardshipi GOs. C~in-C Commgnd may dalbgata
.".* this power to Corps, Drrl-eion,.Area, )
i Sub Axrea and Brlgade Commande¢rs. In case’

g
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Warr antlofflcers of the Amy»ros.tai
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évecial® occaBloneqsucb a8 marrlages, LR

g_nthe dindividual and the.- famlly) less: S Lo
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SR ' "of;pezséhnélbservihgiat Army.HQjTheadrof. S ; .
' ‘Athe?Brunbhfboncerned will accorqd the'necegsgryf%f: :
sanotion."Similarnbonveyance’to the new RERRE
T duty’estation can'be‘ganctioned py5the.above '
' authoritigsﬂwhen?the~families*rejoinfthe
héddﬂ”of"familied on their repos ting, RS

; . . .Syuu MU&JJJJ L;rl.(;é
officurs ‘ang AI'4/S/58 to JCOs/0OR . . ‘ i

2 : AL s
(without:s 2Y2 pexr cont emergency cut p {#  [-A?h
""in:‘zfa.tj.“ons; e - : SR ’ e

L B‘ (a) , Sqa;le.ja‘ of: ";‘"a"tioné‘ as_;pa'r AT 1 1/8/58 .'to:

ated in:Appendix 4! SRR
Ty o to - Ministry of 2fonce, lottur No A/03027/; L
RPN 7 BT6°/202-8/1 g3) dated :Tth November, 1960 - .

o o "Taefamended; and in thig Ministry’s“letter

(b) Extra rationSUQS'indic

e No A/21714/Q/ST6D/1550fS/D(QS) dated the ., , .
_.;av.1§th'september.1962.% ‘ AT A

 Two postage-freu:fofcea'letté 8 farms
per.individual‘per week, o '

1
i: s
3
e

1o, .. 5Remittancﬁﬁﬁithin”lndian linits of money .My
' A "ordersﬂand.lndian Postal Order free of "
e

commission.upto. g DaXimum of Rs 20/~ per , , ,
. L \‘ . : ) Hlol’l'tha-g . Co : . k o T '.‘ . Y .’.‘ . ""' ; LR RO
'_’ ' . Co . , . B . - it “ 7‘ -~ 61
o A R T .8pecial family allowanpe'to”thevfamiliés“‘?' . 41r“*153}¢'
X Y " of those 'who' gre reporte '

N

~

% | Ghsedng oy n o 35072
" who. die, ° The de tail ' g rulestwill-be?as--1; SN Al o
' ;aid‘down ip AI}111wof 1959 fbif T o ’

e~

12.(5)‘Gfatpities‘%q<widbws of permanent Regulay
e " Commissioneg officers governed by AI.2/S/53,;V‘
ot the rgteg and unde r the_conditions laid ¥

S ’ down thoroin, These roteg nnd‘conditibns'also‘v
i o gular Officerg -

Officers

BovVern the ceses lof non-pRe
“catered for in A% 1/8/55;.

S o e ur e

: _ (b) Gratuitiog to heirg o TCO8/OR/NCE(L) o4 the " Jcoe/or/ =
' o ratos and'conditgns‘laid down?in Al 1/S/53c ‘-NCS(E) ;5
e = . - i ! ] . ’ Co0 J
" 13°'A Extrea pnir of troude r; drill 0.G,  ang ons : , g
: | Uhict Bush ellulay o, ¢ - - . j
T Ce " - : ) . S . ) 1
”Q\ R Note, Conveyance i for bnggage_us‘provided for ?E
N in paras Q(b) and 7(b) abave may ‘be allowed to :
;3\ ) " a place otber thqn the eclected~place of recidency _,_é
. of thevfumlly Provided no extra “Xpense. to ' the State Lo
s is involved'thereby.- This will not, however, .give ]
. [ A the family any title to'convuyance for bagggge»from,” ?“;f
- o : that place o thy neyw duty etation of the individupl U
S N hig tepons bt to o famia. - : ' oo
| | 4ﬁﬁ&“£ on :}0 Lchrting to a fomily Station. For 8uch
, £>V£:Aﬁiﬁﬂ%5v}¥%ﬁ- | ' ‘ ' ' !
N 9! : : ‘ - L..n
| [P ATKONWAS : S : .
: : 'm‘ ) . A i’ .j
l’ i C':‘.‘k :,.LJ‘V‘”’Xl’\riVI\{SN Y “J
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(1) (2) T - (3)
s tuirn convayance of baggage the Governmént'é
ligbility will be res trictcd to what would
.havy been admissible on warrant had the

- buggage bzun conveyed from the svlected
place of residence of the Temily. to .the new
duty stntlon of the individual. -
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' N S ‘ (,IxCHAR Dlstzﬂote South of the line'

Sr\!’ | | RETEE -
CI : P 3 : |
‘ - : AUNEXURE ' B!
, : : 1o the Govi of India,
N

Mlnlsbry of ?o.nﬁ
letter No A/02584/4G/PS3(a)/97-8/D(Pe: -

oervlces) dated the 25th January 1964¢
Te EﬂwlLBH_IdQAELN

i .
V:(ﬁ) ASEAM l / cae
oA e Arse. North of llne running along nivar"u"::afw
- ’,; : 2 ...‘ o “'. - :-,’_ . ‘
W BRAHMAPUlRA - North EBast boundary of - 7

SIBSAGAR District joining TIRAP Fronfiér'%'

Division,

the Alr TFields end dixectly sgp?orxigg_the"

operatlonal uni ts of the Air Foroe at

. GAUHATT and:JORHAT, eg HQ and unlt o;.ﬁAﬁdfﬂ

Bignals, ASC, IB8C and Arty. v Co
(iii) MIZ0 Distriot. : - S
(4v)

' ' Fi?*.Jw
L ( ) Dlsturbed areas of SIB3AGAR and North RS

s 0.-.
iy . . ‘: ,‘ . t
|

connsctlng PATHAR—NAOJAN DIPHU LUMDINGG

\////

(b) NLFA and’ Stetes of NAGALAND end. MANIPUR.'ﬁ““ i?

: (o) Distrlots of DARJEELING, JALPAIGURI (including

ILIGUAL) and COOCH-BEHAK of West BENGAL. - .
2. UTLAR PRATESH S ' :

[
LR

. -t

North of tbe line LOHAGHAT - BUNGIDHAR - LABHA—

" RUDRAPRAYAG ~ Trig Polnt 8895 -~ DhARADU -

UDT i F A3HT

300 RUNJAB/UINGGHAL PUADESH ) o

North of the 11ne connectlng the followlng.

BAH;LLALM“-PA;JQ - d loPIL -
Junc'lzién of ihe ver SUTLEJ and the Nullpgb - °
Lo . S Sk 8804'-'hxtcnding upto the boundary-line wi it

Central Command neaxr ALAKOT zunning along in4o:

Lomm&nd ‘boundory. upto: the bordexr. FETE v
T ‘if%l (/a'}»/\ e E T E
. . . {m /3 .. . R
‘kﬁ , ,
ﬂ¢ttgu..‘ﬂKH9~3 T . - '

Army unite etc employed for the defence of .

KEYLONG—— MANALT — .
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' 'CONCES3IONS ApMISSTBLs 10 CIVILIANS PATD FROM IBIENCE SERVICES
EXTIN

'k}(é)531¥°5 rations on Bcale applicable.to~combatantej°£it§eu

o S l .
() Free tented/basha agconmo
L to the extaent feaniblo,

£ (,3%ig T, CL'] | o

. . o
LI .

»-./
R < // ANNEXURL tgt -
Wl e : to Government of INDIA,,MinLStrygof“;ﬁ,_
Defence lotter No A/02584/AG/P83(3)/fg
97—s/x(ray/Services) dated the -
25th. Jenuexry 1964, BRI R PRI

[T .
C P L T P

MY

AE&Q“QHQ&HD;HQ,QEKELEAE§~EMEJ@X&D YIOUQF COMBATANTS — [TN
ANDNC(E) (BOTH POITED ANp HOOALIX RECRUITUD i - i v o,

| FETHANAINE PN
A S A

‘o, "

(Y]

. ot ' . i ,|..£.._...“
"/'”aAFQE.Or“Air Force, as the case may be, ’

and fuelif?t”g;

dation and ‘connecte d’se xv i oa

REEREER T 2L R

XKVIIL CSR ox.AT 157/57/aw1 20/58) s tn

o cPmpensation unde r the Woxkpe

by

n's Compensation Aot

¢ - . . .

wh@re‘
'Q:applioable. . '

'(g) - 2‘: 3?991;!.189 fme po
f(h) ﬁﬁﬁm;ttagce;witb'

t
.

3

value of 30/~ per ﬁonth pér individual.: ' 'sfi'?i?i
LTee e ; . ST
'(i) Retention of family accommodation allottod by Governmen+

' at.the ola duty station.

accommodation rutained ig required 4o be allottsd 40 g4 -
ano the entitleg Pe1Bonnel for “xipencies of Berxrvice, <hLg

familios may be shi

appropriste or inferieor to the etntug of the d0dd v dng 1

concerned, ’ '

.
S .
§JES ; :

. (//‘: ; . ' 2/
I RA}}’\I(‘;?'\'&/‘[\:‘ .. - .q'!.. —
P
o

o ¥z W’\%\;)?? . -

) \
petd N

@ caser'mayibe, g3

fted +o alternatiﬁeEmocommodaticn who £, -+

On payment of noxrmal ;ent;.‘lf-the,-
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No be’ 1: "Da‘a'x‘-ness wllownnce will continue to be admnissible o
G tfentiiin tgud . - . : _ o LoE

Ve REEER
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T R

“

’\1ot<, 2--~_-. 'lhe coz‘ cmnlon in (1) above in appllcable'{“w“
oo only- in reapect of uccomrnodntjon held by *he
W"-;'iflinjﬂir" wo il 1e 1’Unu3. Sopnretas orde re wlll"':ﬂ':
f follow ‘111 reppect ol mccommodatlon

to” ’;c_-be Ministry .ol \ma RS9t e

-
v
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- B AR - o K R -H i S/ LA £ * g s
:|‘~‘ y ..: /’/, ‘(j/‘/r,‘)\\ ' ' ', ! L b"‘*"-“""""/;/ & '('53 . 'T}’_"na p‘ f_’éq‘ '\/\lfwr\ '-'"
T A ' : ) ' : . o )
' . I ’ tto A/:‘b’?b]/nf}/r‘s:i(b)/JAG-S/Z/D(Pay/Services) A'nn\emm Q),
: o CGovermment of Ingi a,
: - Hivislyy of Defenca,
. Mew Delhl, the 2ng Horch, -1908
: A2 Fhalguna 1689(Saka)
'l‘g B .

-

The Chief . of thg Army -Staff,

' l !! . . . l" ;-' . y .!' . . ' i
SabJect: -1 FIELD SEReICE conchssrovs IO ARLY. PERS(MHEL, i
E A DEFa G CEvIT :
' Sir, '

______ A5 TN OVBUATT AL Al Ag

. ’ fet _..1.‘_‘._ KX r‘ .

. : I am dlrected to'refoy to t’-'::.*.s‘Miltlstry'.:;‘letter?55i .
. :{No A/OZSBQZAG/PSB(Q)/91~S/U(Pcy/80rviceh)"dagsdithe'25th Jonuary,. .. Ci
S 11964, as extended:'and Army Instruction,?/5/48 as’ amended from time ‘to - -!.%:
L behtlme, andito slaytthat thg Presidant is‘bléﬁsed~to§sanction%thofg.jﬁfh- ﬂ”]-'
:;l'fgllowipg moqgfﬁqqtiQn with efr?ctzﬁrom thp.?n&??,abqwnz~;,, AR AN

N

DAL ()" Tho raten of apd elel com
Reniec ) R ’revl§od 29 under uith e
L ! t CEE N T

R I

\ . ) REEN

pegquoryfnlloyﬂnpe_will Lg
focl {rom the Lst Mereh, 1968 ¢ -

Hruile Co Rato : '
- T L ahe
f ! . . . . . . SN St g .
AV'”“V N i 54 0L o ST n TN
ony. Comilssioned Q14 cerg S . .20.00 . L
P JCOS ] 44; * LN} € o’ : . 25:00 o
]lﬂ\!. ) LY s e 10000 1‘ . . -t
' Nk! . Y W] . s da L. . ]5 OOO I ‘ .
S .. oR T e Ceae T e ) 13»08 T
; ! ¢ e NCS(E) ) Ve obe . - 9.0 BTN
;’JWT/'Lu4QQ%¢$7\A'(b) Fleld sorvice concesnlons wlll censs to' ba - e

v 27 admlssible to offlcers and versonnel (including ' :
Ll Civilians paid {rom Dofeince Services Lstimates)', . 7y,
' " serving in Municipal onc.pvntomqent_agggg of

«3 — " :.!13 Sprdenle 0o
7 (1) T BUTNAGAD, JAMMU, UDHAIPUR and DAUTIELING wibly et
n . effact from thg e Vit

1st tarch, 196g, "7 :

. L '
N L t\"'!s’.':: )
(11)  SLLIGUNI aid 3AGDOGRA wibn effect Lrom™ " fbivy
‘ S - lsb March, 1959, S i
. . L. . . / . ) { 3 h
'xkif;) " Consaquent upon the 14

vithdraual of fileld service "¢ iV

concasglons, the Iolluulun,conccssLons_Mould_nggme i
“admlssiblo At bhe :;t:n!-,icmsLmnnhionmd_:ln_'_(lz)_ above e

. corwlsh effect frow the.dning shoun thereinto fywy - 0 N
officers and persouned Lo whom the orders Yeferred .. oo

Lo in paro 1 sbove onixlnnlly npplied..”: N

LR e

‘ . TN . .
- f\f (L) "Concessions Listad 1n
r

Vet
N ’

Appendiz 'AY o this- T N
letter to Sarvlca offYcarsg A7 per soimel s o '

those Jn ppaendise tir 5, SWviliay pald from
Defoenco Ugrvicey ullnalos,

" . «
T

peodry rerneees2 T

. ‘ T R e N " ' .
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o . [ St s v,
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(1) . .speclal ad lige nllovaunce Of 1s. 70/ ~p.ms %o o oy

“ Imgrried Service Officers forced to 1ive singly . g e
dueito.non—mvailebility of married accompodation .
for 2 years,.the position to be reviewed before’

i . the oxpiry of thatb period; . ; .
Ve (1i1)  The éonbessiohs listed 1n-Abbendik[?A"anq\thé L j.?ﬁc
' ‘ spacipl ad ro.allouance,referred to ab. (1), s A
- above, vIT1 TR withdrawm vhen married BT e
. accowrodntlon 15 -avilloble tp.thggaxtent.of 50%. - S

@ Fleld service concessions for oll the other areas would el P

“bu reviewed overy two .yearse. .
CLt BT I P wii

renceﬂqf.thé'ﬂlnisﬁry;

e i Tﬁis'ldﬁter?issuésiﬂith the'cohdur
pot’ Vlnhnga(DefenCG).ngg{bheiy-u.ol Yo 219-8/PA of \18GBs - ML e
‘ your s fulthfully, !
1 ‘l‘ -~ .
S - ' B ’g/(i>w/<\i/xﬂzt}duc<‘ . i}
. ' . o ' ‘ . R D ‘,-'/—.‘ J
L - : o ' - (P dem ) i
' L under dock ebary Lo the Govornment ol fualn
"CovV of the npoVe_forwaIded;to:— . ’ ‘ i ,
{ -Dalenece Accounﬁs- tho Director' y

The Conbtroller General o
0f Audlt; Defence Servic‘s;'the Deputy;Directors of nuait,Defence
GV ces, Poond; Duhra-bun;‘Patna;-Hestern and Central Commandss 4 -
~thhe genlor Dapuly Diracltors of pudity pelence Snrvlces poonn pnd
S eeruby thao, Controllers of Defence Aucount s (0ffleers), POONAS
S (other Ranks) s Modrass Conbral Comm@nd;(?)_hllnhabad; gouthern
‘Command;>ﬂestern Commund;(fys); md- (hlr Foree), Dehrn Duijg tug Lo
Controllerfof ‘Pntnw;,hccount?nt Genaral, p&L I

pafence [-.Ccounb 8,y v 9T
gimlag the pirecltor of . [wdit and hecount s 1p8) - Section), MAgpULs. .
© ang the Depuly Controller ©

¢ pefence heeounts (hir qucc),New.Delhl; :
} ' The Depuby chief of the LWy staff e een(20) '
' "-r,(‘,(coord/uuu;g.et;) Ceese (20D LG/PST e wonvans (300) o
(W) fax Jle adquarters/ -

L UG/l .. (10). MO Braneh/08L,

v S PP&H...(lﬁo),'The pirecboxata o£5Lccounts¢LLrjneadquarters

N .~ The Directorate of Persorme]&o), {ir Headquartors : A |

v " The Dlrectorate of personnel (L) (i1 Headyuarters. b
1Ar Force Centrzﬂﬂrmcountn ptfice, llev pelhil =

‘ . . . .'.......3

- '.‘QJ(QV{,”L bt - . o o
S aAeteron e . A
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I
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I
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i e adquar ter s/PPe s, e Linis /DG,
Droclorate of pPublic Redatioag. ’ .
Rgsearch and Development O-genisabion -nD 23 (n)
6 Brancli/Defenca Becurlty Co: Ps Dta. '
LG/0%g 4(Civ) (d) 4 ... (50), H-in-G's Mranch BLCA) o0 a(25)
The Deputy Finsnci sl LAvlseis (1G) +va(3)5 (Q) (G8) 5 (P)
(@5 (B (OB u?d (L) : o . o
Y RES :
..}. #The Becretory BHDU},}.(4) e UEBHReove . (5)

'.,' ., , - . ! ) . ) - 7.
Py slpened In ink sent tot—

The Controilers of " Defence l.ecounts, Southern Con‘in‘mnd;'
iestern Comrand; Central Commands (0); (OWs)y (fLir Force),
{(Fdactories); (p), I1lhebad; and Director of *udit md lLccounts,
(1P3 GBgction), M egpur; end Controllsr of Defence ficcounta,Potnag;
tmd the De’puty Controller of Defence lLccounts (I1F), ewu Delhi.
O N T : ) : :

} .::,.A'i;;niuh, .

i AT B b ; i

.:L,,‘:'.-..g: ':SG ctions: D(GSTI) it U(HOV) ) (0_2);
[N ":“ .Sorvices ; 4‘})'91\“0).. f)(Q_',’;') "

© U md prde-rvy. . T
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"1, 1. Free conveysnce of families of th

: [._. “*to the new duty sltatior\.on re-

. > uplanal ChrLmAsS .
sVt Forlfurnttyre, sleotriclty, .and wator Wmmuﬁ%&”imm i

?. ' Baggage normally upto 8 1imit of 20 msunds on varrant,

U wd
SR S Restmcien’ : N

. T . “»

Appendix 'A' to Miniatry of Oefence

_ L ' letter Ny n/257§1/nc/pss(b)/w-.s/~>'~--~

e C ' 2/0{Pay/Services) dated the 2,k

S SR , Mar 19<8 E Lo s

- LISTDF CONCESSIONS T0 BF ROMITTED T0 0FFICEA'S Ama AN bEkshaligl |
GFF NICIPAL AND CANTONEN] ..o, -

v VBEUTG GFTICER RANK OF ARV SERVING IN mJ
©. ' AREAS OF RINACAR, JAMMY, UDHANMPUR AND DARSEELT NG Wi TH EFFECT b7y
- FROM _THE 4STMARCH 1908 AND SILIGURI /BACDOCRA WLTH EFFECT FAUM - AN
iyt MTHE AST MARCH A f,{!s.'.?,,'.,.m,w;_.,,,‘.m1

R AR SN LT WYY, 2.0 'i'a‘.M-f.&"w'.s:u,mw:x“:«sa_ke, L
“i:-0n v Particulars of concessione
BRI L R N I L O IS L7 VIR

. I Ranks to whom
by vty ;,.?a,-..;;..-ur;'i:i?pdvmiasi;bloa:a.

- LONCESSIONS 10 OFFYCERS AM) PERSONNE L ALREACH
(o1, POSIED AT THESE STATIONS WHO ARE SINGLE OR LF o R
Lol WARRTED CHNIOT OC DROVIDED WiTH MARRITO" R
VO ACOMMGDATION . ' B

A . e, "

» 1
i
1]

o officers from tha old duty .. foicerél

Tesidence in Indis, and from there =

posting, er elternatively retention '

/v of marriod accommodation by tho fardly at the previgus duty i

i dstation orselected ‘place of renidence (from the 1ist'of stations where. :
,.i‘pravielan has baon meds for scoammodation for smparatew familles) at . - '

. mormel concaoslonal rent for house smd similar co

-, station:to & selected placa of

stion

L Commarder or the o) InLting wybnorYti,

’ l
e b e . . .
P . - B . . .
: . ‘ )
e . . . . .
. . X

Cotmanding-in-Chiof Command will

Leneral Offficaro - 0fficer-
. free canuoyance to the selectod

» howsver be nuttorised €o sanction

plates of residerres 1n INDIA of the

- mgmnrlined Famlly srale of Caoqute (1o toa gcale edmigoible to the
indlvidual and the femily) leoe the Guantity tsken by the individuals -

- in respect of. those fenllies 4n whose caen the restrd

ction of free conveysn
to femilies scele of benosos would

v An the opinion of thooe futhorities,
' CAuse. exceptiomal herdship.  The General OFf)cer Commarding-in-Chief may delegeto
. this power to Corps,Livieion, Aree, Sub Ares nnd Brigege Commandere,

. 1n ceces. of preonre) serving in Army Headquafters, hoid of the Braqdw concer ned
will .accord tho naceegery sanction, : ) -

E Cbnvayanm f‘o’f.eerv‘unta sccompanying the family will be alloued on

'_ ~0fflieere
“warrant upto' the scalm leid down In Rule 515 Tr2vel Regulations,

'

4, Con\)‘eyame for bayjege and wervents from the selocted place of . o - Officere
" rosidence to the new fduty stution on reposting of the officer will
" be sdmiseible at ths osme scale wo laid down in 2 uhe 3. above,

=kt R
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)
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‘..5. The lewve travel concespions

6

N L authoritien. u‘:ﬁ'rm

Re

Nots - ‘Canveyan:

o

. -Gos. C-{n.C Commards, are
‘werrent to the selected

. the'family), 1ees the quentity teken b
" of:those femilips of JDs/0R/Ma ) in whose

* those suthcoritiog, 3 may 2t

J.delogate this power to Corps, Diviefan, Ares,
B ccmam‘etg.. ) 3 an at .I}rmy Hu, hsﬂd'- of the N ‘:‘
' Branch concerned will accord the necse

&merdes by Al 259/66 .

aythorised to sarction
famdly. scale of bagaage

Y the individuel, §n resre ct - \
case the restriction on ™ . &
9%ge would, in the opinion of
couse exceptional hardehlp,. (Us Cofnc Command ma

free "conveyance to family scale of bag

thelr ‘repootyi na,

Sl
‘ .

e for baggage a8 provided for in 2 and 7 ebove may ba .
. @llowed to e place Other than the sglecteq plece of residpncg JRENE
0f the family providod no extym expense to the State is {n-volyed!
< 'thereby . Thias wil} noty however, glve thy family any title to

© restricted to whut would have buen ddniesible on warrent hes the , . ..

bagguge Leen convey®d from.the sclocted place of residence of the family foaxxisn
Yo tho new'duty stelion of the individuw], : o

R — «%la’)?z - . .. ‘3/-
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CONCESS 1UNS TO_OFFIciks AND PERSUNNEL Wlio ARE'.v.
< ALREA IO TR A0

. B _ TR e AL IS T 0N FARTLY -
o ;;A(KﬁCUﬁEGDRTIUN‘CAN‘BE‘FKU?TUED - “ .
' Q’rV tFam;lies, who continueq totstny 2t the olqg.
. ~€p»§t?t10“ of the personnel retulning Government accommodation
.8t the normal concessiongl rent, consequent on .
o posting,away to UnitsfFormatlons

' Free conveyance from the old pe

. ace duty station all ranks
i . torthe present peace duty stati

LA

on of the personnel, -

TN

"*'5:iFrééacohveyahce fro
iz, the present duty st

."ﬁi-\iu ;ff/FOF?ations in these foup stationgs,
ot X D o ';' . }\'._:;_ . ': . * .\n, . ) e B

m suéhfselected place of re
ation:of.the Personnel,

isdence to
;L;Free”conveyance of baggage and ‘servants in respect of familin:
©ooilentioned gt 8 and 9 above, fron last dut Lecte
- 2o Place of residence to the Present pegce duty station'of-the
. 'L{Q§PFr§onngl, at the scales 1aig down at serial Nos  2(b), (¢) an.!
"-f"?(d)'§nd 7(b)‘of'Ann xure ‘At to ¢, Ministry of Defence lottn,
. No 4702584 /4G /P53 ¢ [97-3 /1 (Fay/Serviges) dated 25.Jan 64,

'ANotg.The conveyance of the~family Of personnel below officer rank .

‘ ©idocontemplated ip 8 and 9 aboya is subject ¢o the condition that
-~ .7 the indlg are within 3 Percentages for which Chl
jgr‘is admissible, ' oL L '

- . 1. “'Free conve ance of motor

. . 1"'
r cars/motor cycles from - Offtcor:
he y.xtiimnAstation/ Selected places of residence
to the Present paegce duty station of the.

coE ' grovided the requisite conditions’ undep R 5
e ‘ravel Regulatj

: lled andvpéovided
Y.« . the transporation of  the same initially t sel
g‘j4placeﬁof,residence had been at Govt expense under ‘Al 22/5/6%,

CONCESI10NS 10 OFFICERS AND PERSONNEL HEREAFTER
PCSTED TG HESE TOUR 3TRTIONS

12, Thdseftu,whom married accommodation cannot_be provide

:..

;k.kﬁ(a) Free conveygnce of familjy
'}.,from the old duty

es and baggag: or officers orfy
residence in IND]

station to g selected place of
A and from there to the new duty
sation on raposting , or.alternntively Tetention of
- marricd accen by tha fawlly at thoe Previous duty station
or selected place ol residence (from the list of stations
0 :where’provision'hns beén_made for ncen for seperated
" famllies) ot normal concessional charges for furniture, eleey
and water, if bermltted by tie Station Commander or the
allotting Puthority, . :

kJLJQX‘éxfél%::fﬂKZLﬁﬁ7
7oA TKOMV . . -
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(b) The “leave travel concessions under Al 235/64 . Offrs
~8s amended by 259/66, b T -

. . (e) Retention of family acen, subject to -t Personnel
: restrictions as 1sid down in Al 19/51 for " below uffp
JCUs/UR op alternatively frue conveyance of rank
L -their'familieS'and bagj

.sélected places 0L residence and similar

return free Conveyance to Jjoin the head .of the
- family at the new post,.

Sy (d) Free conveyance of motorcars/motor cycles Offrs -
"'-from'old~duty Stationsg to the selected place of - - :
.ﬂﬁresidence»under the provisions of a1 22/5/63 IR -
5_;m*Quprovided“tbe_pequisite conditions and -otherwise A X M
S iTulfilleq,: (Lt S - .

s,

13, .Those to whom_married accommodation can be . L
- 1?1nitially:provided O 1s subSegusntly provided
T " >

(a) Free conveyance of familieg and .baggage from .All ranks
© the last duty Station/selected Place of residence L
+ Yo the duty station of the head of the family;“; BRI i
(b)  Free conveyance of motor cars/motop cycles ' Officory
from-the«old'duty station/selectuq Place of. AT
resddence to thcrpresent‘duty station providedq :
the requisite conditiong under Rule 524, Trayel k
cgulations are otherwise fulfilled and ‘provided cae 2t T
the<tr5nsportation of “Lthe same.initially to the - A
selected place of residence had ‘hoen at . - '
Government expense under AL 22/5/63,

I HAIKOMw AR
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K
(4) (2) (3)
BTHER CONCESSTONS COMMON TO ALL PERSONNEL_POSTED :
AL THESE STATIONS o - o
14, Free remittende of family allotments to. . .-0fficers
residing at stations where banking =/ L '
facilitles do bot exist, ' Y
15.  Free remittence of two family allotments personnel
SR below
_ o . . - Offr rank.
16. - Casual remittance once g quarter on special
T Occasdons such as marriages, deaths etc,
17, Two postage ffee‘forcés letter forms_per  All ranks
. indl per week, . ) SR
18,  Remittance within INDIAN 1limits of money .
.. orders; and Indian Postal Urders free of
. Commission upto a maximum of k. 30/~ per
month . A . 4 o
19,  The mode of travel of all future moves of Officers
officers to and from 't

he above stations will .
be as for a non-concessional area ‘

3 A
I RAJKORWAR ' .
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A

(a)

AT A

i

(3)

14,

15.
16,

17,

.ATwofpostage fr

PTHER CONCESSIONS

AT THESE STATIONS

Free remittende of family allotments to
resilding at stations where banking
facilities do bot exist

Free remittence of two family sllotments

Casual remittance onc

e a quarter on special
occasdons such as mar

riages, deaths etc,

ee forces letter forms per
indl per weels, -

™ o 2 e o,

COMIMON_TO ALL PERSONNEL POSTED

Officers

personnel
below

0ffr rank

n'

A1l ranks
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APIENE 'BY to I-ii.nistry of
betence Tetler llo £/25761/

- _LG/ES3(0) /NGB 27D (Pay/Bervices)
dt the ond Toxr 4968~

N}

COHULSE LON_ADHASS LBLG PO CIVALIANS PhIBEFROL DELFICH SERVICES
BOLILALES LiCLUD UG CIVILTREH wHPLOYED L Olc CONBALLNTS AID. O Sk
Bl POSTED WD wiCTLIiy Leg0 isp | |

]

(a) rree remitiance of femily allotwents,

. ) ) B . . ., L '_-Ax
(L) 2 postuge tree Lovees lebter per individuwl perweck,

(e) kemittence within India limits of uoney oxders aind Indisn
postsl orders free of commicsion up to the maximum velue of
1ns 30/~ per month per individual, ' ' '

(d) TFetenbtion ol Load Ly accommodation wllotted by Govi at the _
old auty stotion on peyment o normal rent. T4 the accommodatia
on retained to be wllotied to another entitled personnel for

ezigencies ol service, the Leawmily may be shiited to ‘ ‘

alteinasive accomuodotion whebher oppropriate or inierior 4o the
status ol the individunl concerned., - :

Holes 3. 1

« beuwrness  allowances will continue to bve admlssivlie
i rull., : o ' -

hel

The concession in () shown in applicuble only in
respect ol accommodation held by - the Hin of Detence
separate orders will follow in respect of acen

velonygs Lo the iiin of WH LS. :
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Ao Q3
No..37269/AG/PS 3(a) ‘
Government of India

/90[:[)('9_éy./5¢rvl_ces)

Milstry of Defence . = .
New Oethi-110 011 ' I S
.. Dated !gh,ej?;th ‘January‘ }‘9,911;1
. To ) o | A i e
. ) t TR ’ : "
ety i . .
The Chief of the Army Staff o
(e g o LR E .
Sub : Fleld Service Concesslons * to" Army . Personnel  ~
Impiementation of the ‘recommendation - of the‘ th.'Central
— - —— Pay Commission, L e
Ste, e |

; I am directed to say ' that the u4th Central “Pay- Commission in Para
28,96 of théir Report, bad recommended that the existing classification
of areas for the arant of Fletd Service Concessions and the concessions
admissible In Fleld Areas to- Armed Farces personnel should be reviewed
by the Government. The structure of Field ServiceConcesslons has since
been reviewed, | am directed to Convey “the. sanction of - the President to
Ampiementation of the following declsions taken in this regardd in so far
as the offlcers and personnel belgiy officer ranik of Army fincluding Army
Postal Service) are concerneq . R I o ’

2.1 Classificatlon of Areas: : “At present, Fleld. Areas are "classified -
into “three types, namely,  Fyll -Field, Modified Field and_ lmproved
Modified Field Areas. . The areas In which Ffeld. Service Concessions are
admissible have been re~deflned ; MHereafter, Fleld Areas will  be
classified as Fleld  Arcas and Modlfied Field Areas only,

A 2.2 Pre-requisites for classif
' . -Field Area will be as follows

ying an area as Field.’ivArea‘ and Modified

I

‘Fleld Area : Field Ares {s an area_where troops are deployed near
the borders for ooerational requifements- and where imminence of
hostllities and assoclasted: riskk to - tife exlsts, Troops “In- such

arcas are located for reasons of operatlonal conslderat!ons alone
and-are not living :in ‘Cantonments , o

ModIfied Fleid Area @ Modifled Fleld Area is an area where troops
- are “deployed in suooort of C-ombat_‘e‘chelon;ltrooos In  an
onerational supnort role, Degree of  operational readiness Is

siightly  lower - than - that = In — Fle-ldf‘. Area, ‘though  sustained
survelllance countinues, : o

-

2.3 The detalls. of newly defined Field Ar

eas and  Mod Ifled leld Areas
are contained in. Am)endlces'-v/\ & B,respectiv '

ely.

DN RESTRICTED
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2. Alteration, |f any, In  the

Fleld/Modlified F
notified by the Government of

feld  Areas wii| be
Indla from time to tim . ’

e.
2.5 Areas classifled
reviewed every three
vYear In advance of the

as Field Areas and Modified Field Areas
vyears, = The review process
comoletion of three years, -

will be
will commence one

3.1 Concesslons - Maonetary Allowance .
Areas “and  ModlTTed TTeld Areas wIlIT
Compensatory Fleld Area
Al Iowance) respectively -

Personnel serving In  Fleld
be eligible to the grant of

Allowance and Compensatory - Modif]ed Area

3.2 The rates of the .allowances are glven bleow :-

T N —
. .

~N o
-

- SI No. Rank Rate of - Comoensatory Rate of- -
T Fleld Area Allowance Compensatory
Modifled Fleld
. Area Allowance -
In.Rs. pom in Rs. pm
.7 Lt Col ‘& above : 975 375
- Lt Col (TS) & Major 895 K 350
: Captaln 820 © 325 -t
. 2 Lt/Lt 780 300
' JCOs including Hony, 650 225
.. Commissloned Officers
. _Havilder uss. o 175 -
- Sep/Nk Including 375 s - -

erstwhile NC(E)

0 3.3.9 The- conditions governing the grant of Compensatory Field Area
Allowance and Modified Field Ares Allowance In the case of officers will
.- be as f.ol,low_s = ‘

Admissibillty  of

' Compensatory Field Aren
Compensatory

‘Modifled Fleld Arca Allovance will

in Field Area/ModIf}
eld Arca subject to

_Allowance  and
commence from the date
ed Fleld “Area on being

posted to a Unit/Formation Fj the followlng exceptlons

-
e

v .- Exceotlons : An officer who
. Field Area N any one or more of
“eliglble  for Compensatory  Fileld A
-Fleld Area allowance . ’

.is absent from a Field.'Arua/Modifiea
the following circumstances shall be
rea AlIowancelCompens‘atory Mod ifled

u b A , ,»”'/ N '
(?‘v“// ‘ {'\}J&\v;‘{ \f}}>\0{) | ' Contd.,.3

P
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oal i) For amaximym p_g_g‘iod of - 15 days ;- A , ‘
' R . . .}‘ i »I-' . '... ‘
il et (@) When olaced on the sick list pravided that, Immediately
on the expiry of the perfod on the siek .1ist, helretums te
) an area at which the allowance is admissible; C
Sl et S : T ;
| A e (b)) WHen " on- Casual-Leav.e;
| : ! . o :
| RECRRCAR (¢). While . on transit from one Fie_'l-._d,.Ai’ea/Mod‘lfled--F_leid
! RIREROR N Area to another: Poroe see e el
BT AN LA i ' : T e e
o ean ‘For a maximum' period of. 3 months ¢~ \'VhHe‘onwtemporéry
. duty_subJect to the fumlment of the fol'mlngcondl‘tlons:.:--—«. SRTI
e v (@) : The officer con-‘tln_ués to be -bome. -on }the” str."ength. of
R TR ~the-Unit/Formation In the Field Area/Modlf‘led'F&eld-’,Area;"%‘-"
Ab) -t The officer An the ordinary course returas. to; duty. to a
S Fleld Area/Mod ified Fleld Area ,(not:ne'cessarll,y, the one from.
e T which he went) on termination of .the t’empo’r"ar._y. duty.i.;. . e
‘ . codie (e} The veriod of absence Is spent wholly on-duyty,: . Sy

NOTE Compensatory Fleld "Area Allowance-/Comoensatory

.1 -Modified.. Fleld Area-Alfowance will not be admissible. to

« officers holding posts - elsewhere - who Proceed . ;on

wolemoorary duty to a.Field Area/.Mod{{iedj'Eield Area, . |
, , S h

" e e L
3.3.2 Compensatory . Field Area A_Howance/Compcnsatory -Modifled Fjeld.
Area Allowance wil} hot be admissible In the followling circumstances t-r
() When an officer 4 sbsent.from the. Fleld, ArealModifled Flelg

Area on Annual Leave ‘or :Sjck. Leave or -any -other ,leav‘e‘ except .
. Casual Leave;. .. o C T
1) S When an offlcer from- a Peace Area.ijs e,spet;laily .8ppointed” to
wro maofflclate: In g VAcancy . of - fess. than. 3

. months  duration, |f, ‘the
permanent Incumbent. contlnues to draw" the Com

e <.‘n--AIlowance/Comp'cnsatory Modified ~ Field Area
|t exceptlons mentioned above, . :

pensatory -Fleld:Area.
‘Allowance” under ;the

RE I
x‘ .

"~  NOTE :: Compensatory. Fielqg Area Allowance/Corrip,ehSatory‘ :Modif jed-
‘ : . Fleld Area Allowance wli| not. be admissible in addition to
Expatriation Altowance, -Foreign Allowance, .Co.mpensatory{
Dally Altowance for serving ex-Indla, - : o

3.4 The .conditions for the drawsl of Compensatory Fleld: Area Allowance
- and Midifled Field Area AHowance In the case of JCOfOR including
NC(E) will be the same as given In" Para 5 o nnexure A to this
Ministry's Jetter No. AJ025847AG/PS 3{:\)_/97'45./D(Pay/‘Serv'Ice’s) dated
25-1-64,3s amended . : o - ) .

a)?‘j/t"j" / B
| v_a\,ﬂ}:&‘c}—}w e
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\/4.3 " "Other Concessions

- - B (4
""1] Q. :

’ RESTRIICTED
Dy

4.1 Admlss_ibﬂity: : These rates of allowaﬁc'es ‘will be”.a“dmlsslble to -
(a)  Personnel ‘serving. In 'I‘J'etachments, “Units and - Formatlons in
areas mentioned in Appendices A & B. ’ : . '

(b)" Personnel of

Defence Security Corps
whose personnel

employed with Units
are eligible for the grant of

these concessions, )
Lists "of Formation/Units which are in Field Area or ‘Modlified Fileld
Area and are ecligible to Fleld Service Concessions will be notified by
the Corps Commander to PAOs concerned quarterly l.e. for the quarters

ending May, August, November and February every year-by the 10th of .
the month. subsequent to the close of the quarter, - o -

7 : Other concessions
in  Full Figld ™ Areas as

in kind at present admlssible
per details given in Annexure A to this
Ministry's letter No. Al02584/AG/PS 3(a)/97-S/D(Pay/Services) dated
25.1,64 , as amended , will contlnue to be admissible 'in the newly defined
Fleld Arcas as given In Appendix A {o this fetter, - Simllarly, the
concessions - admissiblé In Modified Field Areas as per detalls given in
Appendix A 1o this Ministry's letter No, Al25761/AG/PS -3(b)/1u6-
S/2/0(Pay/Services) dated 2.3.68,as amended, wili be .admissible In the
Modifled Fleld Areas as per Appendix B of this letter,

5, { :Thes'é allowances will,

however, not be admis‘slble to :-
(a) Static Formations/Units e.q. Milltary Férlms, MES,.Regrul‘tTing
'Offg;e, Trai.ning .-Celntres & Es;ablishments. o .‘..":" v
(b) © HCC ‘Dlrcctor'atqs ;111d Unl‘!s. , I _ :i:.!
'(c')":"_' TA Units (nless embodled». v S o
(d) Record Offices and similar Establlsﬁments. e e
5.1 High Altltude/Un"conqehial Climate ‘

' Field "Areas whIch

¢
i
]’!

’
‘

Altowance
are situated at a height of 9000 ft. .and above
including uncongenial climate areas below helght of 9000 ft., will be
entitled to High Altitude/Uncongenial Climate Allowance. . A lower rate
would be aoplicable for areas with an altitude of- 9000 ft, to 15000 f¢y,
and. a higher rate for areas above 15,000 ft. {excluding Slachen). The
detalls of these areas

are given In Appendix C. ‘The rates of High
Alt,{t.udelUncOngcn_ial Climate Allowance are given as under :- . :
ST Mo Rank Cat-T {Helqhts from Cat-1T (Helghts above
' ) ‘ 9000 ft to 15000 ft 15000 ft excluding
including uncongenial Siachen) - Co

ctimate areas below
“helghts of 9000 Tt.)

ATR (1

Ao

, Contd...s
ST e '

~ Personnel ‘serving in
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In Rs. pm in Rs, _'pni

1. Lt Col & above 400 - B 600

2.0 Major & Lt Col (Tas) . 350 528
‘3': | : lC:a'pta,ln_': | : ;2-50. : 375-,
L rgg 200 300
o 50TTIC0s inciuding Hony 189 270°°
Commls_sioned Offtcers N '
G. ' Havilder 14Q 210

7. .""‘ ."Sepdj/fNa'lk including 100 _ L ;', 150
- erstwhile NC(E) ) o _ S

+ 5.2, 'ngﬁ"Altltude/U;lcong.ervia‘l,
.addition

_Climate Aflowance wiij be  admlssible |n
in kind,

to: the .C?'FF’L‘."SN?!‘Y Flald /\rea.AHow,ance'ahdr' other concesslons -

5.3 The . other conditlons governing the grant of . High
B Altitude/Uncongenial Climate Allowonce gas glven In this Ministry's Jlatter
‘No, F.69/3/75{'D'(Pay/5ervices} dated 28.2,76, as amended, will continue

to . be applicable, P . I '
6.1"" Slachen Allowance
 be eliglble to the

.

in Siachen G'Iécla'tarea will -

Personnel serving
grant “of Siachen :Allowanc

e at ‘the fo'llowAlng enhanced
rates- :~ ) S
Cno. ) Offlcers g ya00 bm
U o+ (B JCOs/ORs T T Rgl oo pm

6,2 & Slachen Allowances will be admissible In addTition to Compensbagpry;
- “-f_’-‘Fléld “Area - Allowances but. not with High Altl-tude/Uncongﬂenj'al:» Climate:
+'Altowance, " Other condlitions ’gover?n..lng grant of Stachen: Allowance.. as
- contained - in- this )

5 Minlstry's [atter No, 1(2)/91/D(Payl’5ervlce_s)- dated
01 May 91 will continye to "be applicable. ‘ R

_:'.f-‘l.l'-"?-Cons.‘equ-én'tfal Effects Officers/JCOs/ORs who have ‘been allowed to
"‘retaln family accommodation at the last duty station.as" opn the. date of
!ssue’of""theSetovrders -and who on [ssue of these orders wlll cease to be
~entitled to - retaln  such accommodation may continue. to -retain the

-accommodation tifl such time as married accommodation at - the present .’
duty “station is- made -avallable, Alternatively, ‘thelr: families may  be
“allowed to ‘move to a selected olace of residence/home ‘at Government -
- expense; |f ‘they S0 choose, in. accordance with exlsting instr

uctions,
7.2 Personnel of Formations/Units, who will not be eligible to the ghnt
of. Fleld: Service Concessions, consequent upon the, Formatlon/Unit .being S I
outside the newly defined concesslonal areas will be governed by normal - P
. conditions applicable In peace areas.for all purposes. ' . !
B =2 T T s
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900 Date of Effoct

WB.Z Consequent upon

following manet

e {c) Special Compensatory (Fleld)

W7

10, Special Com'po,nsatory ‘

¥,
e ' " .
’ ‘\\ r[l/’ R -

s a2

CRESTRICTED
M.

6 |
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8. Concessions on Attachement '

(a) lndivlduals/Détqcimrrlents from Formation/Units not, covered by
these orders byt who are attached for operational'purposes to
Formations or Units drawing’ the Fleld Service .Concesslons witl,. §f
the attachment |s for less- than two weeks, be’ entitled to the v_
concesslons at present admlissible under Para 6 of “Annexure A .to -
this Ministry's |etter No. A/OZSQN/AC/P’Sv3'(:3)79'7;§I'Q(Pay15er\/‘lcfés)
dated 25,1.64 as amended , P } ; il
(b) If the attachment Is for two weeks -or more, the " allowance - :
I.e_. Compensatory Fleld Area Ailowan’ce/Comoensatory'Mo’dlfled Fleld .
Area Allowance under- théseorders .35 also the" concessions as
applicable as per orders referred to in Para_.8(a) above be
admissible, S : .
(c). No cash TAIDA will be admissible in eltl‘wer c_ése.

pate of ¢ : These orders will come into f
Ist Aoril, 1993 -

orce with effect from
the coming Into force of the

ary allowances wil| stand withdrawn
In cases referred to in Para 11.2 below '

from‘;.) «4,1993 except

. Q.

N (2).  Special adhoc  allowance of Rs,70/~"
Offlcers, : , -

Pm “admissible = for

17 (b) * Separation Allowance of Rs. 140/~ pm admiissibl,ey.for Offlcérs_.

Alfowance -ranging from Rs.43 to

Rs.23 pm admissibla for JCOs/ORs including NC(E)

E (Remote Localit ) AIIowance
which s at present admissible In ModTfTe
the civilian

- e—— L

t-. This allowance

e Areas/Peace Areas o
pattern will also stand withdrawn but wL.e.f.; Ist Feb-199y,
1. /\dinitlvlcnts_‘: The allowidnces «Vncntloncd In Para 9.2 above drawn by
the Individuals concerned Caf ter

~Ist Aprit, 1993 will be adjusted agalinst
" the Compensaltory Fleld Area Allow

ol
AN LA

11,2 Where, however, an individual

ance and C_ompen.s\atory Mod ifled Field
Area Allowance, if admissi'ble, Coo ‘

under these ord ers,

has become disentitled to  a
monetary allowance consequent upon change in the vcl‘asslflcatio‘n .of area,
‘no recovery will  be made of the

monetary allowance already “availed ‘of
by an lIndividual under_:é'xisting orders upto the date of issye of _this
letter, : o :

12~.7/’C€/Qxistinq orders .on the

subject of Fleld Serv
stand modified to the extent

ice vConcesséons; will
indlcated above, ey . .

A

T o
Tin )

AN L

Contd,..7
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13, The concessions

to be admlssuble to
the newly defined Fleld
g—

Areas -will be nouf!e
— T D% notitd

d Separately

14, Sultable adminjistrative

mstructions for
orders wilt be

Issued by the Army HQrs,

15, This Issues*with the

concurrence of
Ministry vide their U.0. NO,

Yours ff.val‘th.fql ly,

’Defence Clvl!lans

implementatlon
in, "onsultation wlth

e
PR W
- A ud “‘_ .-
4 \v.\
B4

serving  In

of

Flnance Dlvlslon of
5(1)/85 AG(B PA) dated 12, I 199y, -

(B.A, Khan)
Under Secy o the Covt of !ndia
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copy to. <:, -;. ,:L’ " o T ‘ - R . : :

-...CGDA; . New Delhi. R _ S
‘DGADS, New Delhi. . =~ e
DADS,. 8C, Pune. . '
. DADS, .. AF, Dehradun.
'».DADS, EC, Patna:i. ..l . . s
DADS, WC; Chandlgarh. R ' o
,DADS;"CC, Meerut. - '
DADS, Navy, Bombay. - : s
- CDA(Officers), Pune. . '
COA(AF), Dmhradun.." C
”"CDA(Navy) /Bombay.
12;¢CDA(Pen51ons), Allchabad S
:13.-CDA(Fys),- Calcutta, : Lo e T
g CDA(GRS) South, Bgngglore. U S !
.15, icDA(ORS )y Horth, “Meeruti . " . S '
165 Cpa(ce)/ -Meerut. r;*f;“f.' 2
f17.rhCpa(se) fPune, To.oo, R IR
lBNMCDA(WC), Chandigarh Tt
:§l9.?CDA(NC), Jammu and’ nglundha;...
20.&CDA(EC), Patna. o o
.21+ Dy. CDA(AF), New Delhi.’
| 22.«D1rector of Audit and'Accounts(Fostgl)
APS Section, MNagpur.: ‘.- :
23. Director of Audit, P&T,-Nagpur.
24, CDA, Luckngw -and Madras. .+ -
25, aG/PS-3(a) . ~ 200 coples. ' : AR
26, DCOAS/5D-1 ~...17 copies . ., - e oL g
27 E-in-C's Br/E-1A- 15 coples ' ‘ ‘ '
-QMG's Branch/Q-1a-- 7 copies’ Lo . B
29; MGO'S;Branch/QS—B - .3 copies oo

e . e 8,

- . -
. .

VO AU W

=
O
- [ ]

o Lt S

4 Copy Slgned ln 1nk to.-_

1. cDA(0 o), ‘Pune. 2. cba(ar), Dehradun,
3,.- coa(Pensions), - 4. CDA(ORs), "South,,.-
) . Allahabad. . o ' ' Bangalore.  ° ’
‘575 CcDA(ORsY, - North, 7. 6v tcbha(sc), pune.-ﬁ”
R Megrut.,“n“r\- sl L -
7,7 cpa(ce), cMearut, f‘n;‘ CDA(J() Lhdndigarh.
9. - CDA(NC), Jammutand 10, . CDA(by ), Celcutta:”
R Jullundhdr. A :
, 11.. CDA(EC), PaLna . 12;*'Dy. CDA( ), ‘New Delhl.
.. 13, Director of Aaudit ;
" and accounts{Postal),

A TAPS Sectiocn,. Magpur. o : L _
‘14, CDA(Navy), Jombay. 15. CbDA(ORs), Central, Nagpur.

quQﬁwkeij>\Lv¢¢&¥) e
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Appendix A to Govt of India
Ministry of Defence lgtterNo
i AG/PS 3(&)/90/D(Pay/8ervice8)
| dated 13 Jap g4 - )

" (Refers ¥o Para 2,3) |

" L "TEASTERN compmanp |
\-’v‘,, Lo R \

";---.;ﬁgg_“(a)‘ Afunachal Pradesh
o L , ;
i . o o ‘.: . ;

(i)

(11) All areas North of 1lin

e jpining,point
4448 in 13 4179-Nukme Dong Mg 3272-Sepla My

2969~Paliq 10 9213~quorijo NR 5841-Along
L 1273-1un1y gy 3196-Tidding gy NT
6369—Uayuliang - NN - 0170-Tawaken MT

‘ ;;Tp; ' -.8136-Champai Bun NM 8814 a1l inclusiyé.
‘ ngizgjﬁ)= Manipur ang Nagaland States: - te——

%——\ \\ -
FEN . \——-—‘\\
Ac) Sikkim. AIT areas North

‘ 2. " WESTERN COMMAND
== _LOMMAND
Himacha} Pradesh -

All - areag East of line
) Joining Umasila yy 3951 vdaipur ny geg3 - Mani
y, Karan sp 2300 - piy Parbatj Pass

TA 2335-Barasua~Pass
3. CENTR}\L COMMAND |

Uttar Pradeshﬂ- All area wortp and NE of iihe
Joining Barasua - Pass Gangnani TG 1362—Gov;nd
'Ghat TG O937—Tapovan TH 1822-Munsiari TN
8982-Relagad TO 2466'ali inclusive. ’ '

KA ijowﬁ&.- RESTRICTED
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"(b) valley Sector. All

4@}]O4L* B | | “'17;ij=ﬁ5:;‘.
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Appendix A continued

HORTHERN COMMAND

{a) lLadakh Sector. Areas North and East of

line Jjoining Zojila MU 3036,
6672 along the Great
inclusive. o

- Baralachala NE

Himalayan Range . all

~ Naushara MY 3105 - Ringapat MT 2133 - Handwara
MT 2043 - Laingyal #T 2339 - ‘
4565 =~ North of line
Bunakut MT 5453 -

Point 8405 in NG
joining point 8403 -~

Razan NN 2239 - zojila all
inclusive. '

(c) Jammu—Rajéﬁri Sector.

line Jjoining Tip of Chicken Neck RD 7073 - Canal
Junction RD 6364 -

Mawa . Brahmana RD - 6183
Chauki RD 6393 - Road

junction RD 6499 -
Baramgala MY 3854 -

Point 1556 in -NR 5470 all
inclusive. ' ' .

L
1

e X X, —

+

AIKONY T S
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areas ‘'West - of: 1inejﬁ
joining Point 1556 in NR 5470 - Gulmarg MT-310, 5

_All areas West of.
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- Appendix B to Govt of India . i
tMinistry of Defence. letterno 37269/ ot
1 AG/PS 3( a)/90/D(Pay/Services) “
dated 13 ' : B
(Rcfers to Para 2, 3) S . i

. b
LIST oF MODIFIED FIELD AREAS ‘ 2 "
- A - - a A
SOUTHERN AND WESTERN COMIAND ‘ S ‘ '; .
(a) Rajasthan and Puniab, Areas ‘West of: line: S f
L ““Joinlng Jessali, Barmer, .Jaisalher, Pokharan, - ‘ i
. “ K . . R l, .
- Udasar, . Mahajan  PRanges, Suratgaxh, Lalgarh ¥
,/ ) - Jattan, Abohar, Gov1ndgarh _ Fazilka, Jandiala f
' Guru, Moga, Dholewal . Bead, Bir Sarangwal, ;
Hussalnlwala,'Dera Baba Nanak, Laisain Bulge upto ' - L
the International Border all inclusive ;'
, ' /
. (b)) Haryana. Satrod (Hlssar) : , ‘
4 N : T ¥
- (c) Himachal Pradeah Areas North of 1ine : .-
' joining Narkhanda, Keylong upto Field  Area FEE o
‘line/High Altltude line A Pl *;ff7‘;' ‘
EASTERN COMMAND vf‘i,: A S
: T : o S S
\//(a) Assam ang Arunachél~Pfadesh o . o o
» ' v(i) Cachar and. North Cachar Distts of Assam Sl ul'
includlng Sllchar. ‘ '
"'V/fii) AlLC areas Cof . Arunachal Pradesh and ;,
" ~++ Assam North zof Rlver' Brahmaputra 1less D
'Tejpur, Misamari. and Field Areas.. L i%
© (D) State of Mizoram™ angd: rrlpura.-_"" 5 L ; i
(¢) ‘Sikkim-and: West ‘Bengal-.:. Areas .Northwards of - S i w
line. joining. 5evoke "LV 9112 Burdong LV 9850 - i
Sherwani LV. 9453 ~vBagrakot LW 0123 Damdim LW \ &
1109 - New Mal -:Hasimara - QB 7894 Ganga Ram Tea l
Lo Estate QA 1377 upto the. ngh Altitude line/Field !
! . ét¢iArea line/International Border all lnclusive.
! I J,W/K/ R N
1 ~AICOR R “ '

-

A " VTSRV AR N - P ‘f,;--_.” - - —
flu,_“_ ,G.q,___‘_ . " e
'1"—11’ ?a"‘*ﬁ‘-‘—‘ﬁ-""""‘
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; Appendix B continued

CENTRAL COMMAND

Areas North of 1line

joining 'Uttarkashi,"xaréng
rayag, Gauchar, Joshimath, Chamoli, " Rudr
Prayag, Askote, Charamagad, Dharchula,‘ Kasauli

and Narendra Nagar upto International Border all
1nclusive.

. i "
|

NORTHERN COMMAND I ‘ SRR T

i RIS
i . o
i :

o c{a) valley Sector. Areas West of line‘joining
Pattan, Baramulla, ‘Kupwara, Drugmula,

“Mankes, Bunivyar, Pantha Chowk,* "
Anantnag, K

-‘Péngesl
" *Khanabal,
hundru and Khru upto the existing Hi@h
Altitude line all lnclu51ve. :

. L.
v i
. B

(b)  Jammu Region.
BP - 19,

hreas Vest of. line joining -
Brahmana-di-Bari, Jindra;

‘Dhansal
Katra, Sanjhi Chatt, Batote,

Patni. Top,{Ramban
and Banihal upto the existing High Altitude line
-all inclusive.

X ——— ‘ X
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Appendix C ¢

O Govt of India
Ministry of

Defence letter

, LEer no 37269/
AG/PS 3(a)/90/D(Pay Services) dt 13 Jan 94
. ' - (Referg tq Para 5,1 .
] e LIST OF HIGH AL?ITUDE (UKCONGENIAL CLIQ&TE) AREé,
} ;51?3 1. - JAMMU DHD_KASHMIR - Area along the following line
ol F &nd beyond -

$sing NN 2180 SOUTH -
nullah to napa Junc NN 1969 SOUTH d@long

N
nullah to NICHINAT pap HN 2048 - SOUTH EasT along
3 Z0JILA BN 5141 soury

_ nala to SOWRHARG ‘NN 344
I " Easr .along

KASHMIR/;ADAKH boundary Passing
.1‘ / . ‘throughlheights 17573 (NN 73) 19590 (nn 72) 19830 ~
f§f5 : (BN 91) 17672 (NN 80) FaRrIABAD (No. 10) SOUTH
: C '*:FAST along boundary to GR NT 249¢ SOUTH along
4 boundary to point 21570 (w7 2466) again along
g' | boundary to GR np

2758 EAST AND HORTY
4269 souty
R to HAGSHU;A (NT 5662) sourn
1B o o UMASILA (nr 6850)

bohndary'ﬁo KANGLA Jo
‘REGION, RING PAIN anp
AND TANGDHAR REGION aup

i EAsST along .

EAST along bounddry

EAST along boundary‘?‘“. .
SOUTH and SOUTH EAST along R
T (NT 9420) KAZALWAN' GUREZ

RING BALA‘RboION,.TiTHWAL'

DoDA, |

boundary to GR nrp

Lo 2., niMACHAL PRADESH - Aréa along the following 1line
:‘ ' ) . M . . ’
' and bexond_;—

Along foot path and then nullah to Point 12380 (Nz
0891 along MIYAR 'nullqh "to its Junction with
L ' - CHENAB at (NY 8663) SOUIH EAST along R CHENAB KHOKEAR (NZ 43)

P . . -
4 o RESTRICTED
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I\ppendix'.C,céntinued~ 5

to RAHLA (NZ 42) ang Straight line to MANI KARAN i

(SE 6486) alony PARBATI R to PIR PARUATI Pass (TA
1560) then in straight 1line ¢to BARAKAMBA (TA

2336) - SoUTH EAST TO CHASU (919900) along River
to CHITKAL (940890) in straight 1linpe to BARSAU
Pass (GR 944875) .

3. UTTAR_PRADESH - Area along the folloWiﬁg liné énd " 2

CCFS

beyond :-

: /- BARSAU Pads (944675) point 20370 (949859)’ HARSIL
’ (973852) EEDAREATH (IG Jrrr

535) BADRINAIH (TG 9053)
Do : - PANDUKESHWAR (7] 0139) (eycludlng town,llmlts) to

- JUMAGWAR  (TH 3539) KALANKA (TH sozey'MILAM (TH

7423) SELA (TO 2593) CHHIYALEKH (TO 4994) and
areas above 9000 f¢

in Appendix a.

in the disignated Fleld Area

NEFA - Area along the follow1ng llne and beyond

o
Point 14600 (s 2881) to SENGE DZONG (Mg 12888) - SR

MATAU (MS 6777) SAKONG (MT 1379) LAPUNG (MT 2289)
KHANEWA (MO 2803) - NyapIin (MO 7525) o 8th
mile-stone {One ZIRO-NYNPIN Road)

8th mile stone
{on DAPORIJO = LIMEKING - Road)

S POYOM. (MT 9379) ~ ﬁ}
2nd mile-stone north of YARE (MP 9575)‘DOSING?(NL. b f
3592) DAMRON (NF 6208) AHINKOLIN ( v S

NF 8811) KRONLI" - P

. | HAYULIANG (RN 0199) CHOWAH (wM 9943) KAMPHU' (NM S |

» 0125) Ppoint 6490 . (NW 1403) - VIJAYANAGAR (NS
4866). B AR R ’

- !
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Appendix‘c continueq

North ang North East of the 1line running fronm
Point 12785 (IN 96) Point 10140 (L1 17)
10405 (Lp 38) Point 9010 (LT 48)

{LT 5373) PADAMOTHEN
64). - '

Point
Nala Junction
(LT 6751) Point 10030 (LT

. | ) 1-;,\
/ ﬂkw("ﬁfvf-,b*
- .!.'9
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T Tele 3018434 . . R

' ‘ o) ,Appaz‘Mahanidesha
Ory 4 (Civ)(d). .-
Adjutant General,

[

il

508

(V!
7

" Sena Mukhyalaya-
- Addl Dte Gen of 0

Adjutant Geriera)t
Aray Headquarters
DHQ Pos t..'Offj;cé, A

'.0
e e

167291029 4. (Giv) (gf

Shakhé; 

fe% Delhj-11001) .. .

MRS TTUE O P
Jg:umg-?mgaﬂ; v/

£9/0rg 4(Cty) (d)-
;-Branch‘ IR

AR 28 Apr 94. .
. . F) ! . . ] i AR . W .\”_,:“_"_...,.. : ‘ .‘“
. lHeadquérters ' : o . 0
outhery Command .
”Eastern‘Command
. Wester Command
entral‘COmnand
Northerhﬁpomuand _
L FIELD SERVICE CONCESSIONS O CIvr;r NS DAY
. 25 S TITES Bt CLULUNT 0T,
Rl o ) S R N
j o ’ A'l ‘ . ) N ’ - -;'.."..“-h . N .
| l["' On the pagys of the [ourth Central pay Conmissionfrecommen7j
dptlons, the existing classification of}areas foﬁjgrant bf Finmd';‘
lsﬁrvioe Commissicns hasubnon T9vised r@C&ntly,‘v&deLMini@try“of*&Wr
Defence letter Ng 37269gAG/P8—3(3)/90/D fPay/Servlces)%datedﬁlS Jan. 94
omne -of the CO”CGSSiCﬂS/UommenSatfry Allowancas  Kave alsg,beenffn'~~'uj
Tevised n.respuct of Servige farsonnel, . Az ner thagihi 'GOVgrnmgnt‘¢J
order leld aregs Will be vlagsifiod as“fiwld~araas.and-modifi%QfﬂF oo
fleld Teas only,  The details,of#hewly défined‘Eieldwareas;aqgfﬂ:;;' .
modified fielq areas are contained 1nlAppendiﬂb${4A2-and!J3 R N o
respﬁc§¥VGIY'tO:this letter,~ 7 7 LA :df- AR L
R AR AT SR . . TS B R
C TR ; : . ' S g ! .
200 I Ls{ ] to exterid the Same. concessipns to efence’ " :
Civiliansrenp~ v

g

I8

in
to th

de
em, °

A

B ‘\'.
vosals f
®—areas

n

3,
civilian

héifollowing(flb
S‘posted in tgﬁs

or coneessions/allowane
hav
efence for consjideratio

ve been proposed to M

!
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(a) D@fe ce Civilians serv g in f ld al@ds and nJHjﬁIed | o
S fielg aleas o be el Y,i)lef'- qu grant o? PIG}H, ¥ ‘ '
y ,Arad‘AllOWancn and- CoupanaLOLy.Mod'LL;d,Fﬂnsd Aioeq. P
T "AILOWapcg IGSpGLtLVBly at the fol o 'd raktes . . .
. i::|, 'r"krt:'*'—"v" _— _— . ‘A.r
Af ; .'Pay. :..' "~ Rate of Cony, rlpld1 Ha{e of Co
‘. : : ' 3 Area Allo WA

nee

Mf){!Lfiem
I i c‘,ld /ll‘ea

Yor Pay upto Hs 900/~
: )er mnth

Rs;3?5/~ 4.m.

. ;or PaZ exaeeding Rs’ 980/~ Rs»450/~'pam. "Rs’£%S/~:pmm.‘
it po ceeding Rs 1500/~ R RO .-

'l fer mont} : ‘ A -'%f;;;-';f e,
~'~:"f6r pay exceedlng Hs lSOO/h' ‘Rs 650/~ b.lle Rg ZES/* p;h. ' .
. but not €Xceeding Rupees S T S~

. - 2300,/ Pei. :
'Fbr Pay exceedlnq.ﬂs 2300/~ 'Rs 750/~ p., Rs SRD/~:p.@.
4 PeT -manth pyt not: exceeding S B
R,,3OO ~ Dem, R o v
ﬂ Fdr pay exoeeding Rs 3000/~ Rq 975/ "p.m Rs .
per m:wt‘ TR . ‘ L

ind at present
per details given inp

admisSib in'

to Minlstry‘

of

Annexure

¥o

( ay /Se

ed.

De ence OM
rvices) dat 5 Ja

to contlnue 1

No, A02584/AG/P
as amended

Lo be admissibl° i the
Ahoendix YAY to ¢ hl

~d(d)/9ﬂ~5/D
from time to
ncwl% def}ned
.t .

¢ le er,

aIeas ‘as per detal]s g ven in Anne ndix 'B' Lo the Minispry
s 9f Defence letigp No A/25761 /4G /bs - (b)/l46*8/2/D (Pay/"
o veIVices) dated 2 Mar 68, 4> amended from &6 tﬂ "
0 be admissible 4, the MOdiflGd«Field re.s llsted at
~Appendix tpr Lo this let er,
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{e) The above mentiohed allowances witll nét tQ‘bé ‘
. admissible to :~ ’ : .

P

P e T (1) Static Fdrmations/UnitSfe.g; Military Farms, MES, =
S . Recruiting Office,;Training‘Centr?snanq,Estar ' !
U biishments, . O AN TR

| ' '
N ) .

- f ,' ".. 11) NCc Dggebtorates and Units fi}?ﬁf SO
'.3g;gfa3v':;_v i' iii) TA Unifs unleS$_eﬁbodied,_ | ';% - ¥**3,'

8%

k3¢t

i
-iv) Record Offices.and similar‘establ

shments,

U4  High ALt tude
PoyL s serving in Field Are

/Uncongential Climate Allowance. =
as which are situated at 2 hesght of 9000 ft
- . and above including uncongenial climate areas bel@w the height
'0f 19000 £t to be entitled: The details of these areas are given
‘In-Appendix 'C! o this letter, ' The rates.of High' Altitude/
.t .. Uncongenial.Clinate Allowance ‘agre.given as under tw .
VA

{
ST gy

Civilians

Cat-I (Heights frOA-': Cat-II (height'

9000 ft to 15000 ft - above 15000 ft,

Including uncongenial excluding -

) climate areass he low Siachen .
- - e N helohts of 9000 f+) o

R ™ _ : !

;For‘Ray

5

N T & et 3
not exceeding Rs 950/ Re 100/~ p.m.lk Rs 150/= p.m,
”j;~if' For Pay exceeding Rs 950/~ Doy Rs 140/~ p.m. l; 'H§12l0/~'p:m.
v o but not exceerdlng Rs 2300/~ Pemms Y SN .
jﬁff}‘“.For Pa{ excéediné'ﬂs,lsob/— P, R51180/~~bﬁm.:5hf‘ Rs.270/- p.m.
S .. bubno gxceeding Rs 2300/~ p,m, . Col e T ITEE

AT JFdr'pa.'exceeding Rsx2300/—
cisatobut nol exceeding Rg 3000/~

pem,  R$,200/= pem.-| " ”RQISQO/e pem. -
p‘.m. i o ' o, ‘ A‘ D ~ o . -. }
 foX pay exceeding Rs 3000/~ pum.  Bs 350/~ pum.. | | | Bsi325/- pum,

. e -',\A'

~e

" The HighfAltitude/Uncdngénial Climaﬁe.AYlbWance 4]
[Fiald,‘in'iidition tn the foompensatory allowance and . otha
. 7 in kind B S o

LAl R

AR LRAKONV .o .

_be admissible
r-concassions
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3

f,Ve”ﬁﬁjrf“Cdmnngﬁs -
e nual fing iéi~impllﬁﬂIIEQ§MQQ~£b§mgbaigzﬁfﬂ%5§§1 ma ,a{w~r .
' -;Plgase.be;worke out separately 1n respect of- Field. Ax'ha Allowance L
g Modified Field: Area allowance and High Altitude /Uncorgbnial Glimis P
1 . ~ 1l |

-

quarters :latest by 20 Ma
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(Pramod J1i Saxena-).
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. Director. (mMp)
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o . o . . for Adjyulait . General
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' No.37269/A¢/PS3(a) /D(Pay/Services
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) | No.B/37269/Ac/PS3(a)/165-/D(Pay/Services)

- Government of India.

Finistry or Dafence
. Mow Wolhi,vthe’31st'January, 95.
"0 : ‘ S i _

The Chief of the Army Starr : '_‘. L

rvice Concessions to Defence ‘Civilians
Seiv/ing in the newly defined Field Lreas.

* e e .

Sir,

I am directed aéra. 13 of Covt letter
. 1 dated 13.1.1994, ang
to convey the sanction 0% the President +o the_following
Field Service Concessions to Defence Civilians’in the
nevly defined Field ‘reas and lModiTie

wo refer .to S)

Field Areas asg e
defined in th¥ above mentioned Tetteriz - 1 '

-N\(i) Defence Civilian‘employees serving in- the newl

as will continue to be éxtended the
concessions nerated n hinnmeyure! oo to: Sovt, letter
No.A/0258L/ 13 /P55 a,) 97-S7D(Pay73ervices)'dated 25.1.,1'G6L
Defence Civilian:empl@yees ferving in newly defined !

Uodified Fiold fre

: . 8 will continve to be extended the !
“ Aol ([665) ¥ oo ooens will continge to .
~ A?P@x,x 19/ the concessions ern

Sc(RL) A
Ag( i gg‘\ L’CG

wmerated din_Appendix 'BY to Govt,
“letter No.A/25761/AG/P33(b)/ -3777

LG=ST ﬁ(§E§75erVices)
dated 2ng March, 1368, ' , .

(i1) In addition to above [ '
employees'se“vinﬁ in the newly “efined Field freas
and,Modiiled'ELe d,Arc;sywillvbu"entitléd"to Payment
of Specisl Compensatory(n

the Defence Civilizn

Remote LQcality)nﬁllowapcggx _
— and other allovances 23 2dmissible tp Defence QlVll;anm;
- as per the existing~instruction3‘issuedvby'this Minlstky
‘ from time to time. , ' . .
2. The se orders will come into Iorce'w.e.f.1£t April, 903,
. o S o LT o=t
3. This.issues with the concurrence of Finence Division
of this Ministry vide their un No;5(1)/85+AG(1u—PK)_dated\
- Yours faithfully,
— R o LT (L.T.Tluarfga)
o - Under Secretary to the Government of India
. _ ~ s v RS N ciui)
\ et e

I FAIKOIGWA L
AL |
AGE E/M LEIV “F 0t
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4 | i | NodB/j7269/AG/P53(a)/730/D(Pay/8ervic:g

Government of India
Ministry of Defence
New 121hi, the 17th April, 41995
CORRICEL DUl
The following amendment is made to this Ministry's
letter No.B/37269/AG/P33(a)/165/D(Pay/5ervices) dated

31.1.1995, regarding Field Service Concessions to Defence
Civilians Serving in the newly defined rield Areas:-

- PARA 1(ii) may be deleted and substituted as under:-
~f\ttﬂ . "The Defence Civilian -employees, serving in the
'gC—(IpL)fa newly defined modified.rield Areas; will continue
C-NR/ T - to be entitled to the Special Compensatory (Remote
Z oot alfea, Locality) Allowence and other alliowances 26 admissib’s
to Defence Civilians, &as hithertofore, under existir -
instructions issued by this Ministry from time to
- tine. However, in respect of Defence civilians emplc
A Y in the newly defined Field Areas, Special Compensate.
- ‘\ (Remote Locality) Allowence and other allowances ars.

k/- « T

rSC g }1Rl-f not.- concurrently admissible alongwith Field Service
Py oy

: voncessiong Tt T
OAzpivines, ““'“”—"“"~__"‘““f“' : S - : E

2« - " This Corrigendum issues with the concurrence of +the
Finance Division/AG of this Ministry vide their I.D.Ho.388/:’
dated 5.4.,1995, T N '

Yours faithfully,

PN
e (L.T.Tluanka) 3
Under: Secretary- to' the Covt, of India
S (Tele:3012739)
To - o o e ' :

. The Chief‘of’theﬁArijStaff,“
J . New Delhi.. B
Copy toi- - _ S
As per 1list attached,

e

dAd b
==
i "‘.JK(_f‘,i\"\,‘j',-“,’.‘_ B

ACE £/ LEIMALHO.
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Yina 1/ 57269/ AG/ES=5(a )/18b2/D(Pay/Sers) \t%§
Government of India .

Firdstry of Derince

New Delhi, the 12th September,95,

CORRIGENDUM

o thls Ministry's
letter No.B/%7259/AG/PS-3%(a)/165/D(Pay/Services) dated

311,95, repgarding Iield Service Concessions to Defence
Civilians

E
// ’ ‘The following amensment is wade

serving in the nrwly defind ‘Field Arecas:~

Para ¢ nay. bgn_om LLd and subg&ituted'éé undeyr -

"Thc:“h orders WLJl come_into. force w.,e.f, the

dote  of issue of this letter namely w.e.fe 31.1.95,

In othar words, no recovery will-be made on S,
account of concessions like free rations/free Y

sinzle accommodation etc.. already availed of by -
Defénce, Civilians, a5

55 part of, Field Service :

Concessions irom 1.4. 93 £5-30,1.95. Similarly,

no payment on.account of SDA/QCA/QCA(RL) will
: ) a1°b be made. from 1. 4, 93 to 30.1. 95"

— 20

;»‘

/This Lorrlnendum issues with the concurrence of’

tae - Finance Dlvionon/AG of this NlanLrv vnde thulr I.D,
N0.1033-PA daLed 11 9).

N

(- L.T. TLUANGA ) = . .

Under secfetary €0 the Govt. of Tndia

To. . : ‘'
The .Chief of tne. hrﬂj Staff Y ©
New Delhl L R .
Copy to =" . S
1% CGDA, New Delhi N . = 5 coples
2.  .DADS, Mew Del®i.: - . T ~'5 coples
3. DADS; cc, Mperut Cantﬂ o e ~
s . DAUS} 5Cy Pune - ‘
T DADS, EC, Patna - ]
, S DADQ AF; Dehradun -7 1 . I
- : 7. DAD; JC, Lhﬂﬂd]mﬁnd‘P' f='v ' I ' \
: : . O UADo(Havy;, Bomozy 7 ’

9. - Director of’ Auunt(Gl)
O

355& Ving, Calcutta =
10, . ‘,Dcpuly DADS TC, Jﬂmnu P T
1. ‘Deputy D AU)(PLng), ‘Allahabad
12. CDA(0Y}, Tune: Please connect your letter No.
VTech/OLo dated 7 Jar 9&.‘5 _____ E
) ..) : ‘ - hneesae /
“ﬁx&%ALm '
N o oo
: .._///ﬁéiy7)ﬁ1
i WIKOM
-E
“..

L0
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N Reference this HQ letter Of even number dat

. 16‘729/0rg-145(c.iv)_ (@)

Headquarters

High Altitude/Uncongenial Climate Allowance ask
. HQ letter of :even number dated 15 Jun 95 may pl
at .the earlisst tn enable us to take further neuessa

Pale ¢ 3375033

Apbu: Myhanide sholaya Hangathan/ N
Org_ﬂ(ﬁiv)(d)

LT N
. ' ’ Adjutant General'shakha,

Sena Mukhyalaya -~ "'~ . A
. BGdi te Gear of Oorg/0rg 4 (Civ) (@)
. “Adiutant Ceneral's Branch .- .

Byixy Headquarters |

- . .. pim P

+

So@thern. Command
Zastern Command
Weestern Command *

. Central Command -

Northern Command

’

| FIZLD SERVICE CONCESSI
. BWPLOVED IN-L1EU OF COMBATANTS AND

+ ¢ b it ¢ W

SOGTED AND LOGALLY RECRUIIED) . - .

2. 1. 1is intimated
very high level at

L3,

‘been circulated to all concerned.

"_However,. it is requested that the

New

. .‘\Q;Névlgsbﬁ;..-:

ONS_TO CIVILIANS PALL

»

that the subject matter was
thie HQrs and 1t :was decided:
monetary concessions/allowances can’ be:.granted t .
employecs in field -areas singe the move will re<P1t in withdrawgl ™
"of many compensatory allowances those are admissi

exalusively to civilian employees”éven- in peace jareasi

Now, Defence civilian employees serving in
Field Areas/Modified Field Areas will continue:
" concessions ag per Govt.
Services) dated. 31 Jan 95 and No,B/37263/AC/PS3!

. Services) dated 17 Bpr 95, Copies of these lettiers have

orders No.B/37269/AG/PY

NCs (2) (BOTH_ .
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(BHanu platap).

Ccs0O

DAAG/Org—4 (Civ) ().
for Adjutant..General

Do o
.é'
|

\
b
4

1L  FROM (e
HSTIMATES INCLUDING  CIVILIANS '

L3 25 Apr. 94, |V

examined at a |'. "I}
that no new | " I
L}
t

ble at present
L '| Lot
hewly defined | 'y
be extended u}e,a~
(a)/165/D (Pay/ |
F)/730/D(Pay/ )

. . Lol
ralready ‘v

py‘action. ;
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